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0000 

- No./?/ 	 \ 

pplicant(s) 

Respondent(s) 

Advocates for the applicant(s) 

for the Respondent(s) 

Office Notes 	 Date 	 Courts' Orders 

15-996 	Learned counsel Mr.G. 5arma 

- 	 ' for the applicant. Leave note of 
AJ 

IWS 	 ' 	Mr..K.Sarma. List for considera- 
nd Wil!lin time 	 'tioñ of Admission on 9-9-96. 

C.. F. of Rs. 5- 
depstd YStie 

• IPOAD- 
' 	 MEr 

\ 	.9.96' 	Learned counsel Mr G.Sarma I 
for the applicant Leave note of 

Mr 13.K* ,Sharma #  counsel for the 

/1. 9 	 respondents. 

Heard Mr G.Sarma for admission-c 
. 	

, Perused the contents of the appli.. 

: 

	

	' cation and the reliefs sought. 
Application is admitted. Issue noti '  

'. 	 • 	
ce on the respondents by registered 

post. Written statement within six 

weeks. Hover vacation from 21.101t  

K • .  - 	 • 	• 	96 to 8.11.96. 

List on 11.11.96 for written 
statement and further orders. 

: 	Heard Mr G.Sarina for interim - 	
, order. Pendency of this applicatlo 

OU 	

: 	shall not be a bar for the respon. 

- 	 , dents to appoint the applicant 
'pursuant to the recommendation of 

/\ 	 - the Railway Recruitment Board as 
t r .Stenographer(Eng1jsh) Category 

• 	
No.7 under nloyment Notice No. 

'I 	 1/95 (Annexure *-vi) if he is fo 

/ 	 suitable for such appointment in 
• 	 / 	 all respects. 

/ 	 r*mber 

) 	

pgjv$tI\ 



- PW  
ó.A.193/96 

-' S 

11-11-96 	MriG.Sarma for the app1jcan, None\  

	

• 	
for the respondents. Written statement 
has not been 	 ed.  

List for written statenent and fur-
ther order on 22-11-96. 

Member 
WM 

22 -11-96 	Learned couns1 Tr.k.G.Shaa 

•for the app1icant.Ieve note of M. 

	

Tv-
r' : 	L 	 Railway co,rnse]. Mr..K.Sharp up to 

• 	
30-11-96. rtten statenent has not been 
submitted. 

List for written statenent and 
furtherorder on 20- 12 - 96, 	•"• 

S/fr 

• 	irn 	 N
' 

• 	 . 	:' 	• 	 - 	 • 	
, 	 S 

s '  

/ 	
S 	

S 

	

• 	
.•• 	 20-12-96 	Mr.G.Sarma counsel for the appli- 

cant. Mr..egupta, Rly.advocate..for 
S 	

S 	 S 	 the respondents, 
lqv ~ i ct Written statement has not been op  

If submitted. Mr.S.aa for Mr,B,K,Sha rma  
submits that thewrjtten statement is 

(Y1-04 
	almost ready and seeks for short adjourn- 

ment. 

List for written statement and 

	

5 	

•• 	
S 	

further orders on 6-1-'97. 

•im 	 Member 

S 	 • 	

Leaed counsel\Mr G. Sarma\f or the 

	

• t 	

• 	

S 	
app1cant. Lea\ned counse\Mr S. Sengpta for thE 

• 	 • 	 • 	 respo\deits. Mr\Sengupta su\mits that 	may be 

	

• 	
a11owe time to kie  written\tatement.\The othei 

	

• •• 	 S 	 • 	

group ca\es has be\n fixed fo\hearing o 3.2.97 
S 	

This case 	to be I\sted for I\earing on\3.2.97. 
Mr Sengupt' may file\iritten stement in\he 



S w 
r

PegeNo. 

OAIrA/CP/BA/MP No. 	of 19 	O.A.No.193/96 
•••0s •iS *00 SlO *0.. • S 	I I, 0$0I • ' 	 . 	 0.I.• •.$•ISI4 0.0 

• OFFICE NOE 	 j ETE 	 ORDER 
, 	, • •, , , • . . .. • • 	• 	• • 4 1 0 J. i 0 1. 0 0 4 • • 	0 .  	• • • • • I • • 0 • • 0 0• ••• 0 a 0 0 0 	0 0 6 	0 0 0 . . . 

	

6.1.97 	. 	Learned counsl Mr G. Sarma for the 

applicant. Learned counsel Mr S. Sengupta for the 

rspondents." 'Mr Sengupta submits that he may be 

allowed time to file written statement. The other 

	

- 	 group cases hatbeen fixed for hearing on 3.2.97. 

:.:' 	 .. 	 This case is to be listed for hearing on 3.2.97. 

Mr Sengupta may file written statement in 

the meantime with copy to Mr G. Sarma. 

? 

7- 	 -.-.------.---. 

nkm 

/e-1- - 

// 1L1  a I tJj VS 

O- 

,,f  

•6g; /41fl. 
c_J.peP 

Zo h 

3.2.97 Mr B.K.Sharnza, learned counsel for . ' 

the respondents has got personal diffi-

cult. Mr G.Sarma, learned counsel 

appearin'g for applicant also rieeds some 

time to take further steps in the case. 

Accordingly we adjourn the case till 

7.2e97. 

S 	pg 

'vi. 

Member . 	 Vice-Chairman 

	

10. 2.97 
	Let this case be listed on 6.3.97 for hearing. 

Mem er 	 Vice-Chairmat.._--. 

2-r 2r1 
	 nkm 

6.3.97 
	

Let this case be listed 'on 20.3.1997 for 
2 	

heating. 

	

Me 
	

- 	 Vice-Chairman 

rd 

Itp 

mie-r--  
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Memb r, 	 V 	V 	Vice-Chairman 

• 	pg 

31.3.97 

/ 

At the request of the learned Railway 

counsel, Mr. S.Sengupta hearing is adjourned 
to 7.4.1997. 

I
' 	 O 	
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19 	9 	20.3.97 	4e '.há>6herdMr.'.B.Sharma,1earned 

counsel appearing. on behalf of the Railway 
f 	 administra ion at some length. Mr Sharma 

thereafter; finds it difficult to proceed in view 
V 	 I 	i 	 -- - 

Ji 	Li' 	 LLLcLVL11 J.LILLULLiUj1. .fl 	J.)Ld/ 	LOt' a 

V 	 short adjournment,; which Mr G.Sarma' has no 

objection. Accordingly, for the ends of justice 

we allow one week time for furtherVhearing. 

List on 31.3.1997 for hearing. 	V 

N 
0 e/V 2/ 

i2 	j147 a'- 

rk 

9 
LôL t'7& 

4 V V.V 

V 	
trd 

WV 
i)1 

7.4.97 

Jed 

Mem5er 	V 	 Vice-Chairman 

Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that Mr B.K. Sharma V 

is unable to attend 'court for his personal reason. 

Mr G. Sarma, learned,.counsel for' the applicant, has 

vehemently opposed the prayer. It is informed V 

that there are other counsel also. Mr B.K. Sharma 	V 

is iicharge of the case. Consideiing all these 

we allow adjournment to 16.4.97. 

Mem er 	 Vice-Chairman 	V  

nkm 
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i 

Ik

. 4 	
13'11-97 

lm  

• 	
'i) 

Arguments of both the counsel are 

heard and concluded. Order 
V eserved. 

V 	- 	4 

iéznb 	 V 	
Vjce..Chajrman 

8.1.98 

V 	
- V 

Common order doLivcred In open. 

Court and kept in separate sheets. Copy 
of the order thall be kept In echcase. 

Apr1IcatIon Is allowed •r4o costs. 

H 
Mernc,er 	 V.tce.-Chaj.raian 

II 	 I 

/ 
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CENTRAL kMxNxsTRxrivE':'rRrBuNM. 
GUWAH1TI BENCH 

This the 	L)ay of Date of Order 
	1th Januarr.,19,98. 

JUSTICE SHRI D.N.BARUAJI. VCE'CHAXRMAN 
SHI G.L.SANGLYINE. ADMINISTPATIVE MBER 

O.A.No. 142/96 

I. Sri B,K.Daimary 	... 	... Applicant 

-vs 

•U.O.I & Ors, 	 •1• 	••• Respondeflt$ 

O.k. 143/96 
MsNirmali Das  

_vs...  

U.O.I & Org. 	 ..• 	•.• Respondent 

O.ka 144/96 

Shri S.Goawami Applicant 

-Vs- 	 . 	.. 
i. 	V10 Respondents. - 

 O.k. 145/96 

Ms. Kaa1a Veka ... ... Applicant 

TVs- 

U.O.I & Ore. ... ... Respondents 

 O.k. 146/96 ••• ••• 
• Shri P.J.Das 	. ... ... Applicant 

.u.va_. - 

U.O.I & Org. ... ... Respondents 

64 O.k. 147/96 
• 	. Shri P.K.arkar ... ... App&icant 

U.O.I & OrB. ... .... Respondents 

7, O.k, 148/96 
Shri T.K.Das ... ..,. Applicant 

U.O.I & Ors. . 	.•• 
... tespondent 

 O.A.NO.149/96 
Shri S.Kwnár ... ...Applicant 

U.O.I & Ors. .... ... Respondents 

 O.A. 150/96 
Shri M.GhOse ... ...-Applicaflt 

U.0.I & Ors. 	' ... ... Respondents 

contd/- 
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109 O.A. 151/96 

Shri P,K.Kakatj ... 
... 	 Applicant 

-V$u. 

U.O.I & Ore. ... 
... Respondents. 

 O.A.152/96 
Shri D.Choudhury ... 

... Applicant 
-.v8-. 

U.O.I & Ore. ... 
... Respondents, 

 O.A. 153/96 S•0 

Shri. S.K.Rai. ... 
... Applicant 

11.0.1 & Ore. ... ... 	 Respondents,. 

13, 0.11.155/96 

Shri B.C.Bore ... 
... 	 Applicant, 

-Ve- 
U.O.I & Ore. ... 

... 	 Respondents. 

14 O.A. 193/96 
Shri Rupak Chakraborty ... 

... 	 Applicant 

U.0.I & Ore. ... 
... 	 Respondents, 

15. 04A 	42/97 

Smt. A.Devi ... 
... 	 Applicant 

11.0.1 & Ore. ,,• 	Resp3ndents 

By Advocate Mr,G,Sarma for all the petitioners. 
By Advocate MroB,K.Shara for all the respondents. 

ORDER. 

Li 
40 

p. 

EM 

G*L.PSANGLYINE O  ApmINISTRATIVE ME!IBER, 

The above 15(fifteen) Original Applications are 

disposed of by this Common order as they involve the same 

issue, facts and grounds. 

£ 
	 contd/- 
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2. 	The Railway Recruitment.Boarde .  Guwahati issued 

the Employment Notice No.1/95 dated 26-4-1995 for the 

pirpose of appointment in various posts under the Nrth 

East Frontier Railway. In th1s0rigifla1 applications we 

• 	• are concerned with CATEGORY No.7 j STENOGRAPHER 3(Eng13S) 

in the scale of pay of Rs. 1200-2040/- mentioned in the 

Employment Notice. Pursuant to the said Notice we have the 

following results - 

"Date of Written Teat 2 27-9-95 
Pate of Speed Test : 041195 (for 80 w.p.m.) 
Date of Speed 'rest : 05-11-95 (for 60 w.p.rn.) 
Date of Viva Voce Testt 08-11-95 
Date of panel 
approvedz 	 09-11-95 

The selection Board held the viva voce test Ofl 
8-11-95 for the recruitment of Jr. stenographer (Eng) 
under Employment Notice No. 1/95 Cat No.1 in scale 

. 1200-2040/" and has found 16(UR -10,SC-2,ST-'2, 
C-2) candidates suitable for the said post and their 

names are recommended to G)l/p/N.F.Railway/Maligaoñ 
in ORDER OF MER IT. 

AGAINST U. R.VACANCY 

NO, 
	 Name of candidate 

10 810704 Anjali Devi 

 810786 ASia ChakrabCrty 

 810798 Mrityunjoy 	Ghosh 

 810018 Debasish Choudhury 

 810589 Rupak Chakraborty 

 810777 Pradip Kr.Sarkar 

 81071 NirrnalJ Das 

 810767 KaEnala Deka 

90 $10794 .Pabitra Kr.Kalcati 

10. 810759 SatyanaEayafl Goswasni 

- - - 	-  - - - - 	- - - --- 
AGAINST S.C.VACANcY 

 820123 T.Krishna Das 

 820246 
- - - - - 

Sanjoy Kr.Rai 
a ............. 

a 

AGAINST S .T • VACANCY 

 830077 Busy Ch.BarO 

20 830108 Binoy Kr.Daimary. 
- - - - _________ --- 

AGAI NST 0 .B • C • VACANCX 
10 840025 Santosh Ki.Ufla.r 

 840052 - Pankaj Joti Das. 

Ii 

1 . . 

/( 

	
contd/" 	
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rejoinder that in response to the Employment Notice 

2120 candidates had applied for the poets advertised and 

out of them 1520 appeared in the Written Tests; 172 appeared 

in the Speed Test: 47 were sent for Viva Voce. Ultimately 

16 candidates were successful and were empanelled as above. 

These facts have not been refuted by the respondents. The 

panel was poblishedon 9-11-1995 but no appointment of any 

successful candidate was made by the respondefltB. On the 

other hand employment Notice No.1/96 dated 20-5-96 was 

issued. On 10-6-1996 the applicants prayed to the General 

Manager. N.F.Railway 1  Maligaon to issue appointment letters 

at the earliest. There was no response. Consequently, the 

applicant submitted the Original Applications seeking 

direction on the respondents to appoint them (the applicants) • 

Notice for admission was issued on 7-8-1996 Thereupon, 

Respondent No.3, the Chairman Railway Board, Oiiwahati 

published his No,RRB/0/41/90 dated 5-9-1996 cancelling the 

panel an the ground of various irregularities. As a result, 

the applicants amended the Original applications seeking 

among others quashing and setting aside of the aforesaid 

No.RRB/0/41/90 dated 5-9-1996. In the meantime in the 

absence of show cause from the respondents the Original 

Application was admitted on 9-9-96. 

4. 	The respondents justify the cancellation of the 

Panel as follows :- 

'..,..it has already been.stated that the 
selection in question pursuant to which the 
applicant has staked his claim for appmintment 
has already been cancelled in view of the 
various irregularities found in the selection 
of Junior Stenographr in scale Rse 1200-2040/-
against F4aployment Notice No,1/95;dated 
264-95 conducted by the RaIlway Recruitment 
hoard, Guwahati, which has necessiat-ed cance-
llation of the entire selection areas 
follows:- 	 . 

contd/-' 

. 

.. 



4. 
-r ix •  

(a)'. 	In the advertisement of Jr.Stenographer,. 
required qualification was mentioned ony 
as piatricuiate W1tflOUt 1nUd.LUg dULILLU 

about the qualification of. diploma, in 
shorthand and type-writting. The advertisement 
also did not stipulate production of Diploma 
certificate. '  As a result • many of the candidates 
did not submit the same although they were 
qualified both in shorthand and type-writing , 
and had diploma certificate. However, the 
Railway Recruitment Board, Ouwabati. rejected,J 
the candidature of many eligible candidates.-' 
on the ground of non-submission of diploma. 
certificate, thereby deserving eligible can-
didates were deprived of consideration' for 
selection. 

	

(b) 	Sample test checks revealed mistakes in 
totalling in the written paper and in compu-
tation of marks which has resulted in' empanel-
ment of candidates securing lesB marks and 
exclusion of candidatedj securing more marks. 

	

W. 	In the recrfltment process, it has been 

	

• 	found that all the three stages of testing,' 

	

• 	the knowledge and quality of the candidates 
have been handled by a single individual 
(Member Secretary, Railway Recruitment Board) 
instead of getting the works done by different 
qualified persons as under s - 

(1)  Setting of question paper for writt 
test. 

Selection of ditation passage. 

Preparation final snarksheet inclu-
ding marks for viva-voce test 'only 
done by MS/RRB himself without any 
signature from other two members. 
This has raised doubts of inaipra-
ctice by MS/RRB. 

As per Board' s extant instruction 15% of 
marks for written test and viva-voce toether 
Is required to be fixed for viva-'voce. But 
in the subject selection, RRB/Guwahati had 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 Marks). The marks of shorthand test(300) 
was therefore irregularly included in compu-
ting the marks for viva-voce test. This .haa 
allowed the selection authority undue flexi-
bility in the final allocation of marks of 
a candidate though he might have secured less 
marks in written test. 

In a number of cases it has been noted 
that marks once allotted in the shorthand 
transcription sheets have been over-writ'ten/ 
defaced and new marks allotted, obtensibly 
to favour the dandidates of evaluator's 
choice. 

	

'Cd) 	It has ben noted in some cases, that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated passage. 
the type transcription sheets contain the 
material of the dictated passage and in a &t 
better way. This indicates adoption of mal-
practice in conducting the shorthand te3. ' 



.4i. 
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(g) 	On a visual checking, it has been noted 
that in certain answer scripta(Transc .jp.. 
tion sheet) Containing poor performance, 
higher marks have been alloted in compari... 
son to that containing better performance, 

The above irregularities in the selec-
tion are only illustrative and not exhaus-
tive. In any case, with the abbve irregu-
larities detected in the selection, the 
respondents were left with no other option 
than to cancell the entire selection, By 
doing so, no irregularity has been commi-
tted by the respondents - rather the seine 
has been done in the larger public interest 
which has also brought confidence among 
the public. The irregularities were detec-
ted upon an enquiry conducted by the 
Vigilance Deptt. of the Railway and in 
consideration of such enquiry, the selec-
tion is question has been cancelled and 
the applicant should not make any,  grievance against the same." 

5. 	In support of the action of the respondents, Mr,B.K. 

Sharma, their leanecj counsel, had submitted that the 

j irregularjtjes are tMrfolde s, namely, before the actual test 

took place, 600 applicants had been arbitrarily excluded 
from the competition by the office of the Railway Recruit 
ment Board on untenable grounds, and during the entire 

course of the actual test irregularjtjes which viated the 
selection as a whole had taken place. Under these circwstan.. 

ces, according to him, the action of the respondents in 

cancelling the panel in public interest cannot be faulted 
and it should be sustained. 

6. 	The applicants have 
assailed the action of the 

respondents 
in cancelling the select Panel above terming 

it as illegal, arbitrary, despotic, void and 
not maintainable 

in the eye of law. Mr G.Sarma,learfled counsel for the 

applicants pointed out that the employment 
panel was cance. 

lied because of alleged maipractices or irreguiajje8 but 

not even a single instance °F malpractice or unfair means 
or irregurjj55 cornnUtted 

by•any of the applicts or 

• 	 contd/... 

. 	 . 



IL 

attributed.ór attributable to any of them has been cited by 

the respondents .n support of their action. Referring to 

the case of Progoty SVpply and Co-operative Society Ltd . 

reported in (1995) 3 GLR 327 In which it has been held to 

the effec.t that every State action must be fair and infcrmed 

of reasons and administrative action must not only be 

reasonable but free from bias and malafide3  Mr Sarma submitted 

that the respondents had on the contrary acted otherwise in 

respect of the cancellation of the select panel. The expressed 

ground for investigation was because of some a]. leged maiprac-

tices but in the end the panel was cancelled on a contradic-

tory ground of irregularities. According to him, in the 

face of all these , there is no escape from the conclusion 

that the respondents had with bias and malafide against the 

applicants, arbitrarily cancelled the panel. Further, the 

respondents :Without giving an opportunity of being heard to 	3 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him, such action is not 

sustainable in law and in this regard he placed relianàe on 

the case of Pradip Kumar Das and others reported in (1985) 2xL1 

GLR 459 which was upheld in the order dated 8.5.1986 in 

SIP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr 

Sarma further referred to the order dated 14 .6.1996 of this 

Tribunal in O.A.N0.9 of 1993 in which after referring to 	I 
the aforesaid P.K.Das & others case and also to. D.V.Ramana 

and others, 1986(4) SLR 50, the action of the respondents 

to withhold appointment of successful candidates wi thout. 

giving them opportunity of. being heard was set aside and 

quashed. 

7. 	In the light of the above, we are now to consider 

whether the action of the respondents in cancelling the 

contd/- 
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select list of Jinior Stenographer :(EngLtsh) mentioned 

above is sustainable in law. it has not been shown by the 

respondents that the alleged maipractices or irregularitie 

referred to above were committed or attributed or attribu-

table to any of the present applicants. On the other hand. 

it is seen from their submission that it is thE! respondents 

themselves who had committed the alleged malpractices or 
the 

irregularities. The applicants have had to suffer because of L 
al?-ieged acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public interest and in order to bring public 

ccnfidence in the administration of the North East Frontier 

Railway. These are indeed lofty ideals. But we are In these 	4 

C.AS concerned with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the respon-

dents without affording any opportunity of being heard to 

the applicants before the cancellation Was made. In the 

case of Pradip Kumar Das and others (èupra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some maipractices. were allegedly cominittedby 

some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The 

Hon 'ble Supreme Court had he id : 

"It was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 candi-
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

0 	 0 

contd/- 



LI 
• taken. The judgment of the lUgh Court 
quashing the impugned order on the 
ground that it was vitiated for non-
compliance with the rules of natural 
justice can hardly be assailed.' 

Thus, according to this Judgment, the selected candidates 

have acquired two rights, namely, the right to get employ'. 

went and the right of being heard before any action preju-. 

dicial to them is taken. The learned Railway Counsel had 

not cited any other case law to contradict this position. 

The present applicants are successful candidates who had 

been empanelled for appointment to the posts. They had 

acquired both the aforesaid rights. The aforesaid judgment 

of the Hon'ble Supreme Court was rendered against the 

very same N.F.Railway yet the authorities of the Railway. 

had chosen to ignore the law laid down therein. We have no 

hesitation to hold that when the respondents had cancelled 

the Select Panel without affording an opportunity of being 

heard to the applicants before the cancellatiOn was made *  

they had violated both the rights of the applicants. 

8. 	Mr.B.K.Sharma had submitted that the fact that the 

applicants were selected and ernpanelled does not bind the 

Railway authorities to appoint the applicants to the posts. 

In fact, according to him it was clearly stipulated In the 

Employment Notice itself that the selection of the candidates 

by the Railway Recruitment Board does not confer any right 

on the candidates. On the other hand, according to law the 

Railway authorities have the right to refuse appointment. 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised Edition 1989) in 

support of his contention that selected candidates can be 

refused appo1ntrnts. Wb are aware that there are law and 

rules in this regard. The para 113 aforesaId reads thus : 
/ 

coritd.. 
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"Selection of a candidate by a Board or a 
Railway administration is, however 1, no 
guarantee of employment on the railway 
which is subject to his qualifying in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government .H 

perusal of this rule/para shows that there must exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. In this particular case. 

however the applicants were denied appointments for no 

fault of theirs. They had subjected themselves to the rigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectation 

to come out successful within the standards set by the 

respondents. No blame has been apportioned to them. They 

had not also been allowed to reach the stage stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to theposts. 

It may also be mentioned here that the learned Railway 

counsel had sought time to produce certain records to enable 

him to make submissjo, He Was allowed time. But though he 

had produced some administrative reccrds before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 

thereon are thcref ore not substantiated before Us. 

9. 	We are in a society which upholds the supremacy of 

the rule of law. Therefore, an administrative action which 

is done without observing due process of law or the relevant 

law or rules prescribed is liable to be quashed. In the 

light of our discussion aid findings above, we are of the 

/ 	
view that the respondents had arbitrarily and illegally 

77  

0 	 0 
	 ccntd.. 



cancelled the select Pane\. Therefore, the action of the 

respondents in cancelling the panel is not sustainable in. 

law. Consequently. the order No.RRB/G/41/90 dated 5-976 

(Annexure A.VIII) issued by the respondent N0.3 and the 

Railway Board letters NO.96/E(RRB)/25/12 dated 7.8.1996 

and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein 

insofar as they relate to category No.7 stenographer(English) 

of the Employment Notice No.1/95 dated 26.4.1995 are liable 

to be set aside and quashed. Accordingly, they are hereby 

set aside and quashed. Further, we direct the responëents 

to complete the process of recruitment to the posts of 

Stenographer (English) aforesaid in accordance with law andj - 

rules within three months from the date of their receipt 

of this order. 

10. 	All the above Original Applications are allowed 

in the lines indicated above. No order as to costs.. • 

Sd/_ ViCE cHAIRMAN 

Sd/_ MEMBtR(AuN) 

pg 
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Conso1ic1ted Application as per order dated 18.2.97 in 

it i 2°. 	/97 

o.A.Ico .193/96 

Shri Rup:ik Chakraborty . . .ApPlicnt. 

- Vers us - 

Union of India & Ors. ...Respondent. 

An Appiiction under section 19 of the Administrative 
Tribun.'al t s Act, 1985. 
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PARTICULARS OF THE APPLICANT : 

Shri Rupak Chakrabort.y, 
s/o Shri ifrishikesh Chakraborty, 
Viii & 1-10 - Nigarn Hagar, PS Dinhata, 
Djst,Cooch flehar, 
West ieng1. 

PARTICULARS OF THE RESPONDENTS 

.UfljOfl of India represented by 
the Secretary to the Govt. of India, 
hinistry of Railways, 
New Delhi. 

2.General IanagergP), 
N .F. Railway, iili gaon, 
GU:Lhct1J1. 

3.Ch.:3irman, 
Railway Recruitment .  iBoard, 
Guwabati-l. 

4 .Nember Secretary, 
Railway Recruitment Board, 
Guwahati - 1. 

3 • 	PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS HARE  

1. 	 This application is nLade for implementation 

of Tecomendatiori of the selected candides for appoint- 

mont as stenographer (English) in the scale of pay 

Ps.12OO-2040 vi de Employrerit Notice Ho .1/95 c.tegory 

Ho.? (Annexure A.III). 

ii. 	 Restr4ning the resiondents from comple- 

ting the process of employment notice No.1/96 category 1 

(Annexure A.VIII) 

1±1, 	 Notification dated Q59.96 undeT 

No. RRB/G/41/9O issued by Shri B. Icalita, Chairman ,Railway 

Re cruitment Board , Guw.aeti cancelling the recruitment 

panels .. . 

it 

j\CLi 
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panels of stenographer(English) in scale of 1200-2340 

under cbegory No,? of Erp1oyent Notice No.1/95 dated 

26.4.95 pnd Craft Teacher(enga1j iedium) in scale 

0,1400-2600 under category No.6 of Employment Notice 

o.3/94 dated 19.12.94 (Aneure R,I of the written state-

ment). 

flJRIWICTION 

The applicant declare that the subject 

matter against which he want redressal is within the 

jurisdiction of the Tribunal. 

LIMITATION : 

The applicant further declare that the 

plication is within the limitation prescribed under 

section 21 of the Administrative Tribunal 1 s Act,1985. 

rrt- 	rflrr t1 	__j4  £fluii 

661. 	 That the applicant is a citizen of India 

and as such he is entitled to all the rights and rivi-

leges guerant1eed under the Constitution of India. 

6.2 	 That the aDpiicnt has  come  from a very 

poor family and as such he deserves consideration from 

all concerned. 

6.3 	 That the applicant Passed the Higher 

3econdary Eamination in the year 1981 and has obtained 

diplOiia in typing and stenoraphy. 
Contd...... 

jcL 
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The testimonials are enclosed in this 

aJ)p11catiofl aO marked as Ann e xure A.I, 

and AnnexureA.II. 

	

6.4 	 That the resDondent To.3 made an dvCrtj- 

sement for testing candidates for stenographer in scale 

of pay 4.1200-2040 through Advertisement No.1/95 (Anne-

xure A.III) and it was clearly written under clause 12 

of the general instructions that th. number of post of 

stenographer may be increased or decreased. 

	

6.5 	 That the a1o1:Lcant in resoonse to the 

advertisement rnde by the respondents on 26.4.95 5  as 

peared in The Assam Tribune, has aoplied for the post 

of stenographer. The said advertisement runs as Employment 

Notice 110.1/95 category To.7. 

A copy of the said advertisement is 

annexed herewith and marked as Annexure- 

TTT 
4.4 iS 

	

6.6 	 That the applicant, made ap2J-iCatiOfl for 

appointment as stenographer gt the scale of pay 1200-2040 

giving all particulars such as academic qualification, 

age proof certificate, Diploma Certificates, in typing and 
stenography etc. 

6.7 	 That the respondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above c5lled for written test fixing 

the date as 27.8.95. 
Acpy...... 

0 	 6 
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A. copy of the call letter is arnexed 

herewith and the same is marked as 

Annexure_A.IV. 

	

6.8 	 That as per the call letter the applicant 

appeared in the written test, did excellent in the exami-

nat on ahd became successful in the test and accordingly 

the applicant was called for speed test both in typing 

and stenogrephy and this was held on 4.11.95. 

A copy of the call letter is annexed 

herewith and marked as Axnexure A.V. 

	

6.9 	 That in the speed test the humble applicant 

did execellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voce 

test and in this test held on 8.11.95 he also became 

successful and was selected by the respondent 1:0.3 

and recommended the name of the aP:.licant to Respondent 

1o.2 for sppointment. In view of increase in number 

of vacancy, the respondent rightly and validly recommended 

the name of the applicant alongwith 15 others for appoint-

ment. 

A copy of the said recommendation contain-

ing the name of th.. appiicexit alongwith 

others is annexed herewjth and marked as 

Annexure 2±  

	

6.10 	 That the writteh test, speed test and 

viva-voce test were conducted by the Railway Recruitment 

Board...... 

171- 

LJ 
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Board headed by the Chairman, which is an autonomous 

body like any other Railway Recruitment Board in the 

ccuntry. horeover, one responsible officer was deputed 

to the Selection Board on behalf of the Respondent 

17 o.1 and 2. 

	

6.11 	 That the applicant beg to state that as 

per advertisement dated 26.4.95, once the candidate 

is selected after going through all the stages/tests iz 

written test, speed test and viva-voce test and when 

the name was recommended for appointment as stenOgrapher, 

the respondent 1o.2 is duty oound to apoint the 

aop.icant in the existing vacancy of the stenographer. 

	

6.12 	 That the apolicant beg to state that 

though final list of 16 candidjte including the name 

of the applicart i.e. Arnexure A.VI was recotnmexided on 

9.11.95 to the Respondent 1%o.2 for appointment, the 

Respondent No.2 ciId take no action on it arid the apiicant 

was at a loss of having not received the appointment 

letter. Even the resentment/inaction of the respondent 

No.2 was echoed and re-echoed in the news paper. Copy 

enclosed. 

	

6.13 	 That the applicant made representation to 

the Respondent No.2 dated 10.6.96 requesting to make 

appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as Annexure A.VII. 

r •-- 
Oi L. .. e.. . 
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6.14 	 That while the aaplict was anxiously 

waiting for the appointment letter he was surprised 

to see the advertisement Notice No.1/96 dated 20.5.96 

where the respondntg wanted to test 8 candidates. This 

dvertisement appeared in local news papers including 

notice board and runs as category No.?. Having seen the 

advertisement, the anxiety of the applicant was muitL 

plied and again he approached the respondents and no 

response at all was there from the respondents. The 

applicant believes that some foul play may take place 

in view of the advertisement Notice No.1/96 dated 20.5.96. 

A copy of the advertisement notice No.1/96 

is annexed herewith and same is marked as 

iraaexure A.VIII. 

In this connection, the applicant beg to state that 

aiongwith him there are 15 other candidates also duly 

recommended for aprointrnent to the post of stenographer 

and while none of the recommended cdidates is appointed, 

publication of another advertisement 4Q is creating 

sUspicion. In this connection, the applicant further beg 

to state that there was another Employment Notice No.1/95 

Category No.1 where 21 candidates were recommended for 

appointment of office clerk in th. scale of pay 950-1500 

and all of them were appointed thogh they were appeared 

in the tests subsequent to the applicant. 

6.15 	 That the applicant beg to state that 

the selection of the applicant is valid only upto one 

year as per existing rule of the respondents. 

Contd...... 

JJ 	
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6.16 	 The applicant begs to state that the 

resonderts by the notifictjon dated 05.9.96 under 

reference Nü.REB/G/41/90 issued by Shri B.KalitChairmeii, 

Railway Recruitment Board,Guwah ti has cancelled the 

recruitment panels of stenographer(Engljsh) in scale 

6.1200-2040 under category No.? of EpIoymen1 Notice 

No.1/95 dated 26.4.95 and Craft Teacher(Beng1j. Nediurn) 

in scale J4OQ.26OQ under category No.6 of Nrnplo3rment 

i':otice i.3/4 dated 19.12.94 actlon of which has resulted 

tils-carriage of justice and multiplication of 11-1egLitie5. 

7 .  

7.1. For that in view df the selection as per 

Annexure A.VI, the applicant wis sure that he would he 

appointed soon under the respondents and as such he 

did not make any attempt for appointment, in any other 

department. 

	

7.2 	 For that the applicant wjs sure that he 

would he appointed soon uiider the respondents after 

selection nd if immediate appointment letter is not 

issued, the whole career of a poor qualified candidate 

will be fruitless as the appiicnt has become overaged 

now. 

	

7.3 	 For that injustice will be done to him 

if irnmedite appointment letter is not issued. Iioreover, 

alongwith the aplicant, the whole family will suffer 

very adversely. 

	

7.4 	 For that the advertisement N091/96 as 

referred in Annexure A.VIIi is ill-concei'ved,onfuging, 

conflicting..... 

1}(J-k 
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conflicting,contradict1ory 7  inharmoneous and acting 

Upon it will be Vlegal and uncalled for and the 

applicant firmly believes that this Hon 'ble Tribunal 

will direct the resr)on.dent io,2 to implement the 

recornjiiendatjoi:, of Respondent Ko.3 and 4(Pnnexure A.VI) 

ane in the event of non-issuing such direction, the 

applicant will be deprived of the right of apPointment 

conferred upon him after the selecticn. 

7.5 	 For that the cancellation of recruitment 

panels is illegal, arbitrary, despotic, void and not 

Th?jfltaji1,ab1e in the ete of law. 

8 • 	BEi,IEF3 3OUGHT FOR 

In view of the facts and circumstances 

of the case the applifant orays for the following reliefs:- 

1. 	 That th 1 apolic-nt may he appointed with 

immediate effect with a direction to give the seniority 

from the date of recomnienda -bicn for appointment i.e. 

+i" 9.21.95. 

That the respondents may be directed not 

to implement the advertisement 0.1/96(Ainexure A.VIII) 

till the applicant is appointed. 

ii.a 	To set aside and quash the cancellation 

of recruitment panels issued by the Chairmari.,Riway 

Recruitment Foard, Guwahati under reference Po.RRB/G/41/90 

dated 05.9.96(Annexure R.I of the written statement). 

Any other relief/eiiefs as this Hon'ble 

Tribunal considers fIt and proper. 
i' 	.+' 
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9. 	iNTERIM RELIEF PRAYED FOR 

That during pendency of the disposal of 

the apl1CatiOfl, direction m;y be issued to the respon-

dents to appoint the applicant with irmediate effect. 

The respondents may be directed not to 

appoint stenographer against advert isenient io .1/96 till 

the ailicant is aprointed. 

10. 	WUETEER ANY OTEER APPLICATION/PErrITION  FILED 
BFFORLANYOTI-IER_coup1BL. 	

- 

The applicant beg to state that he has 

not filed any other Case apliction before any Court/ 

Tribunal. 

11. 	RE14IDIEE)fliATJSTED : 

The applicant beg to state that he has 

exusted all the remedies and there is no other alter-

native but to approach this ionb1e Tribunal for justice. 

12. 	PARTICULARs OF T.W. POWTAn ORDER : 

Postal Order No. 

Date 

Issued by : 

Payable at : 

13. 	An Index with paiticulars of enclosures is 

enclosed. 

14. 	PARTICULARSOF DOCU1ENTS 

As per Index. 

Verification...... 

~0* 
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* 	VERIFICATION 

I, Shri Rupak Chakraborty, son of 

Shri iirishikesh Chakraborty, aged about 31 years, 

by cste I3rahmin, by religion Iindu, resident of 

Viii & 1Nigm Ngr, PS Dinhat., Dlst.Cooch Behar, 

West Bengal do hereby solemnly affirm d verify that 

the statements made in paragraph I to 6 and 8 to 14 

of th&OA are true to my knowledge and those made in 

paragraph 7 of the O.A. are true to my legal advice 

and I have not suppressed any material fact. 

AD I sign this Verification on this 

	

of 	 ,1997 at Guwahati. 
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DINHATA 	 -' 
TELEGRApHy & COMMERCIAL COLLEGE 

Atlihated To The Board 01 CommercIal EducatIon, Government 01 West Bengal 

ESTD.-1957. Regd. No. Coo-2 
P.O. DINHATA, Dist. Cooch Behar. West Bengal. (INDIA). 

Regd. No  ...... 4.CeC-~ 	 193 

PERIODIC CERTIFICATE 

As per Periodicil Test Record Book, held on............... .. .... h?...-... 19.,71 

........ . acquir 

.ED of..?.... 	iE 

During his,her Schooling I found hirn!her sincere, diligent and active habits 

capable to undertake any Government or Private official duties. 

-. 	 . 	 RINCIPAL, / 	- 	 DINHATA TELEGRAPHY & COMMERCIAL COLLEGE 

P .O . 
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RAfILWAYEC RUITMENT 
Station Road 1  Guwahati 781001 

,agGvWmAfl 	
EMPLOYMENT NOTICE: NO 1/95 

AROPP, DATE OF PUBLICATION 03 5 95 CLOSING DATE 9 6 95 
Appjicallons are invited in prescribed application form 	L ns lp$<ind Brn1.,-ili Medium AQ 20 to 40 years 	•. 	.ç 

obtainable from the important Railway Stations OR In a proforma , 	 LcsJtYNO, . 7 .S1 	liA1'L1LJtNIL1Eli1 In scaleRs 

enclos&1 hercwith (obef'neaily typed in a standard size thick paper, 	'v'2).2040/-. 	 OST P 	10 	 i- 
only one side) for the foliqwing temporary posts likely to be permanent 	QL" lJfl.AIIQ1I Matriculate 	£tE&P. 	8OW PM . 40W P M.(.n 

on the North East Frontr Railway 	Applications complete lnall 	shoithand and Type 4ritinb rcspcctivly 01  

respts along withrequid enclosures should.ieent to the Assistant 	Stenography Is an additp)iaI QuaQcatlon .n 	 $$cIn 

Secrelari 	Railway 	J.ècvuitment, 	Bo.r4' 	Station 	Road 	priM.rencc AIL l8tp3Oyearø 

I 	Cuwahati 781001 	ssamtunder certificate of posting so as to reach the 	
I 	R 	r 	T 	MflICAl 

j
Boardsofuiceonorbcfore1730hrS of9.695 Theapplicationscaflalso 

ho dropped in the 	pllcatlon Box k5pt in the RRB office before 17 30 	Ls'. fOJ.' rsL... LI4AFF NuRL iii leak Ri 14?OPF 	L'1llJ..YI. 

hrs of 96-95 EMI5 LOYMENT NOTICE NO AND CATEGORY NO 	
L(.1 14 (UR 8 ST 2 OI3-4) QIJAL1FICAT1Qr 	usc cindidatès 	j 

41, AGAINST WHICH THE CANDIDATE APP.LIES MUST CLEARLY BE 	mu 	have passed Matriculation or its cquivaknt exanination and 

WR117EN QN THE TOPtOF THE COVER ENVELOPES POSITIVELY 	r'° i.ss a certificate as Registered Nurse and Mi4wUchvIog passed 

(I 	 - 	 , 	 th 	Ihr. years course in G8ncral NursIng a¼1 Six )4ois 	ns 

DEPARTMENT MANAGING F' BRANCH 	 MriIcry from a School of Nursing or other lntl(dtioprecfigfli5d by 

CAIEDR' NO 	1 ASSTT TEACHER GRADE I (BOTANY) in scale 	thLlndian Niiriing Council OR B Sc Nursing çandldatLs'paSSiflZ  13. 

Rs 	)640 2900/ 	for 	English/Bengali 	Medium Railway 	School 	(N. 	i,i) will lx 1,i.n two advance iiicia.ineflts on tl'epa.ritf each 	1' 

— 	 4 	Tcnsporry but likely to se made permanent. NO. OF POST: I (UR). 	caI.tidatc under the sanctionof ccnpéteiit authority. On 	lictifl their 	
. 

Q1ALIFICAT1ON 	i) find class Masters Degree In Botany 	(1 	nats.s iisust ix borne in the Indian Stst 	Medical Rcgist 	They ir~usi 

University Degree/Diploma in Education/Teaching OR Integrated two 	at,4i: to speak in English. Fiflidi, Assamescor 13cr gIi. Ag: Bctw'cn20 

years Post Graduate course of Regional Colleges of Education of 	to v' 	y  irs with 5 yars relaxation for SC/ST'sdldntes 	Both 

NC ER f (iii) Compçtence to teach through English and Bengali 	Mak/Ir.mak çandidatcs can apply 

Medium 	Q:20to40years 	
* 	 N B 	- (i) A CENEJL RELAXATlOiJ IN UIPEK 	 iIT, FOR 	LL 	' 

-..- 

	

I 	EIOIY NO. :2: ASST. TAIiLI( (iKJ 

g... 140-29OO/-. Joy ngIish/BengaIi,;MecI 

Secondary School Temporary but likely to bens 

ESI I (UR) OUALIrCATION I) find ci 

	

i 	
: 

t'hsics(ii) nIveisittpegree/IipIinaa In 

.'integratd two years'.Post.Graduate.cours&d 

- 	 - 	 -- ...--..S----,- 

	

- 

 - 

---- - 
 

	

jjrnxaILaJ insdie 	
• 	 CO 	UN.ITlES1CsTGOI<lt 	 c,. 

	

rn .Railway Higher 	 JN BY 2 YEARS RESIDES Tj-IE AcE gELxATiofGIEl.*L',: 

	

Ie,persanent.NO.OF 	 ----- .......-.-- , 	 ,,,,, 

	

ss Master's Dëgreeirt 	 ___________________ 
ucation/Teaching OR  
Rcg!onal Colleges of 

Li thrqugh English and •  

EFFICT FROM 11-7.4. 
(ii) TIlE CANOIF)ATES 

I 	1 
SI 

CHE 
Rs 1400-2600/ for Assamese Medium Railway School Temporarybut 	1 	GLNERALINST1WUL 

 

in scale 	• 	 WITHIIELDOR NOT DECLARED ARE N OTELLCiBLE 1 AI'Y.Y ?" 

likely tobemade permanent NO OF POST I (UR) OUALIFICATION 	
ABBREVITION USED 

I) IIndclass Bachelors pegree with one of the following group of subject. 	 .. J. 	• 	 ' - 	
' 	

... 	 :,' 

-, 	 . 	 . 	 SC =-Schcduled Caste, ST 	Scheduled Tribe; UR 	Un-Reserved,-'- 
45% marks can be considered equivalent to find class where there is no . 	 • 	 . 	 . 	 .. 	 . 	 • 

OUC 	Other Backward class, I.P.O.  • lndianPostal.urdcr, 
demarcation of class in 'Bachelors Degree. (i) Physics, Chemistry and 

a Zoolog 	

. 	 .

d  . 

	 . 

p 	
..  

)Botany. 	y. rid....,,... 	
EXSM = Ex-Serv

. 	
hceman. PHPhystcaIy 	aiiep 	:  '' 

one subject Out of Plsys'tcs/Ciaernistry(2) University Degree/Diploma In 	1.2. 	The numberof vacancies shown maybetceasocr,ànreased,. 

• 	Education/Teaching OR 4 years integratc4 Degree course in Regional 	1.3. 	SC/ST/OIIC candidates can apply against URpists.but they wiIl;' 5  

• 	CqIIegesof Education oIN.C,E.R.T. (3) Competence to teach through 	 have to compete with UR candida tea: SC/ST/OBC candida4e 

Assamese Medium AQ 	20 to 40 years 	 need apply strictly against their respective vacancies only 

CATEGORY NO 	4 ASSTF TEACHERJGRADE I (COMMERCE 	2 	ACE UMIT 
• 	WITH SPECIAL' PAPER BOOK-I<EEFI•J& ACCOUNTANCY) in 	2.1. 	The age wilLbe  reckoned as on I-5-95.The upper age limit Is 

scale Rs. 1640-2900/- for Assamese Mediuth Railway Higher Secondary' 	
• 	 relaxable as under :- . 	 '. 	 • 	 - 	 bLi' . ' 	' 	 ' 

a) By 5 years for SC/ST candidates-And br3year.4Iots'BdI.l  

with special paper Book Keeping and Accountancy. (ii) University 	
candidates 	

I 

Degree/Diploma ifl Education/Teaching Integrated OR twO years Post 	 b) By 5 years for Bonsfide displaced Goldsmiths 

Graduate course of Regional Colleges of Education of N CE R T () 	 0 By 10 years in case of physically handicapped 	I 

Competence to teach through Assamese Medium, AjGZ:20 to 40 years. 	 d) Upto the age 40 years for "RESERV1STS 	t.mplo3/cd. (n5i 	, 

CATEGORY NO 	5 ASTF TEACHER GRADE I (COMMERCE 	 ('ovt service 	 i 

WITH SPECIAL PAPER BANKING) In scale ,Rs 1640 2900/ for 	0Upto the eictent of service rendered by Group C and Group D 

Assamese Medium Railway Higher Secondary School Temporary out 	 Railway staff and casual Labours/substitules provited that 

likely to be made permanent NO OF POST I (SC) QUALIFICATION 	 they have put in minimum of 3 years serice (continuous or 

• 0 ilnd class Master's Degree In Commerce with special paper Banking. 	 beoken) subject to the coitditlon that the ageof.45.yrs. is iot 	
' 

(ii) University Degree,'DipIoma in Education/Teaching OR Integrated 	 exceeded in the case of SC/ST candidetes and 49 yes in case of 

two years Post Graduate course of Regional Colleges of Education of 	 olherc 	For working quasi Administrative Offi es of the 

NC ER I (iii) Competence to teach through Assamese Medium A 	 flasks ay orgahisation such a 	Raiiway,.Canteene' Co 

20 to 40 years. 	• 	 i 	 - 	 . 	 '•• 	 .' 	 . 	 . 	 . 	 - 	 Operatite societies and 	IntLttités utdi5 ayears srvicb 

'CATEGORY NO. :6: DEMONSTRATOR (PURE'SC!ENCE) in scale p,,t. '• 	 'F'rcncfered In 	g3tdsatFonswhlch tveri less.-' - •, -, 
- 	 ,. 	 ,• 	 . . 	 .  

1400 2600/ for Engiish/Bengaii Medium Railway School Temporary 	 f) Upper age limit in case of widowdivorced 	omen and women 

rOUALIFICATION4I) lind class 

and one subject out of BOty/ Zo gy.45%marks can be'-

considcrc-d.cquivalent to lnd ilass shere there is no dernarcaIion of 

class In Bachelor's Degree. (ii) Uni''crsity Degree/DiplOma In 
EducatIon/Teaching OR 4 years integrated Pegrce course in Regional 

Colk''s of Education of N.C.E.R.T.(iii) Competence to teach through 

." 

I 

'I 

45 

I.. 

shall be relaxed üpto the age of 5 ki.up14.(yys'/1n 'case of'' 
SCJST) 	 41i.s 5Ii 	;. lfr'si 

g) Uplo maximum age of 45 years (50 years I br SC,ST) for 

rcpatriates from Burma and Shri 'Lanka who' migratcd to 4 

.1;.:. 

I., 

9 
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1 ) 	
8 	INVALID 

after IYn 	it November . 964 	from the following deftclqncs/1neguIr1ti 
ud from 	 pesh) ot 	rejected; (') Incoip1etpIt1IigIbte flpjjtj 
uaty 14 	 r 	 made on newspaper cuttingsMtii 1 iptg  

4;1 r 	 without I P0 1 PO wfthodt$sof(iç 
amounts for unreserved candidates/OBd 

ild applyin hSir :On hndwritiog.eitherin . 	• 	. 	• 	-•: 	•' 
'• . • . . 	•i 	 . i'r•• - • • 	 1 . 	 • • and proer enclosures. (v Unatt Medr 
vlthiitk/ball 	 documents (vi) 	thotiT 

ttte paperof foo1cpssie U.e 330 mm x 220 	with 	2 postage stamps (vii) Thej, 
t ofhepaper ln.the.fpmiatiaseiven at thend or 	 . . . . 	. .. ., •. . • 	. 

'. 	 I ' 	 the candidates who do not IuUil the1iei 
S appicatiofl forinbbtalnkle from lmpbftant 1 	 . 	4 

Ifis ofj.I RXtict1y)sering all . th 	
rejected  

cuLngs or 	8 	(a) The certIficates iostaI 44 	hô 

be UQ4'* 	
seParately subsequent to the reep1of 4 

uld1 note that onIy4qtematlonal ton ojndlai 	connected with the appilcaflon, such 

2 3 4 	.hoi14e uped whjlefll1lng up th 	 eumma)ly 
9 	Free seond cliss Railway pass as 

kecare that en(rieamade In the application forth 	by the Board to the cand slates '  )ioJlt 

ani with rA,yerwritings 	I 	
° who are bonafide älsplaced pers?i 

I •  ! J I 	 I 	 called for written examtialion th,djlit 
}•EE. 	 ••. I 	 cahdidates called for ar to appear t htj 

;uicafly 	 mpted) 	io 	The date and venue of thewrten 1ecamj 
i?p; 	 •4; 	•-• 	4 	will be fixed by the Bard and wtbeo 
g scalepfp3r 	 = P.s, 20/ 	 candidates in due course ReqicstJJo' 

I.fx4ç 	•... • . •.'. ." 	........... • 	. 	• 	• 	• . 	• • .. 
Lg5ca1e4tpayaQy,Rs. 9O5OO/ 	30/ 	 examination/Interview and hanoftte 

aiintlon fee 41d ,ë' id by UR/OBC 	entertained 	 I 

he form of CIOSSED INAN POSTAL ORDER 	11 CANVASSING IN ANY FORM w1 
tsed on or after thelatepubl(cption of this 	CANDIDATE 
lotic but befpre 9-6-SY 4rWn 1140your of the 	12 	The decision of the Board In all atte 
tary 	 of examination 	acceptance or rejection of the applkatitr 
lIe lorm exptQJwjl1,nt be 1 cepted The 	passes Penalty for false in1orition iioie 
e is n6 iØupdabjendp4an cirumstpccs An 	examinatlon 

taccompained by4,PO fo the.repisite-amornt 	allotment of posts to selected 1cgi4aidte 
LriIy rjcted.The 1 cnidates shouldlwrite his/her 	bindungon the catdkdais and o etU1! 
rçss 	I 	 tfoi(the 	entertained by the Board in this nnectior 

be retained by tI'e paididate 1The 
 

LP.O.t, Nt5i and 	MQI)E OF SELECTION The slectloiI 

	

I 	' of written exarninaluonspeed tàT/çf 
In the prescribed format atachçdbciow 	I 	 Merely.  stls(ying the educational quall  
.JRES TO HAPPTICATION 	.. 	 prescribed iicl( will ot consi(ut a 

ing enclostres shotld be firmly stitched along with 	written examination unless the candidat 

cation form If any of hee are not sent or sent 	requirements given in the EmpioynepN 

'or subsequent to the receipt of the application the 	14 	The syllabus for the Wntlen,examinatiol 
nwill b ejected The enclosures ar. 	 conformity with the edicaUonal st 

In1dian ?ostal Order of th recuired amount towards 	qualifications prescribed for the varlou 
on fees if not exJnptetfterwiw 	 be of obloctive-cum subjective nature' 

iof recent photograrbo! passport size one pasted on 	General English General Arithmetics ac 

cation in the space pro5led and two firmly stitched 	the respective categones subject to mino 
rppjkatlofl The 	gphs shculd bir the 	test will consist ofone sitting of duration 

0 the candidte 	 15 	Th Railway Recruitment Board't itTdL 
opies.of taste certificateftom competentauthorities in 	 .  • •., .. 	 . 	written test (s)/Practica.1/Speeo .testI 

Oz$cheduledCàste/Scheauled Trlbe/OBi.candi4ates 	• 	. • . • 	• . • . 
1 	

I.... . V 	 considered necessary for all or fpr a limiti 
Is 	 including absentees as may b deei 

	

aidother . rtficates of 	. 	Recruitment Board. 
siqualificatiçns 	 r 

copy of documentary eidence of age 1 S L C Admit 	16 The appointment of candidates oud1 
found Medically fit in the appjprt4 

coy1,of No objetiohcertificale roiemployer  

10 ed 	4 	 17 	The selection of the candaebt 
il 	1i I 	 Boarddoesnotconferanyriglfloslthdca 

addressed envelopesof ir2751 X2.5cg tthRs 2/ 

	

UA7 1 	18 \.The Railway Recruitment Bo4s 
I/IC I ( 	 Inadvertant errors in printing ó/te lwti 
te8 serylng to Got QuasA4p1n.6Iflcçfo1gafli5attOfl 	19 	The Railway Recruitment Boa 

itute siould4Jy tIr3i 	projf chanrtIi5  
ire41 to1 	 9I1CTION 	29 CLQ.IT'JG DATEThectosiIgdajIOj 

irhIUJt?Wbettt 	to1.yoid,1d1aThla$t 	in the office of Railway RcrittenTh 
apBI1cônSo xa fh1ficc,Wii4not 	ezed 9fl 	r upto 1730 hrs either by depop,  inf 

I 	•.. 
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4UMtL?I4A T 
Ur) - uer cert~jf ~ .icnteof Pogting 

' 

e1HR2/G/4 1/10. 

CALL, LETT /èL)Z1JT C4a.i) FOR THE WRITTEN  E)(?.MINAT.ij)1'. 	 NO4 	 JJYENT NOTICE No. 	if 	 I 	
. 

	

- 	

.i•.'•• TO 

Your RO LL NO • i 	 X 	 -• 1 9 	. 	
1. 

This is your-  caij. letter/ijmj,t Card for the ion for ths post of 
 

under Ejotice No. 

	

the N. F. kailway. 	 fe 

PRO  NITIQN ISS GIVEN 13,L0$ 

j ( ( 	- 	 S 	 I 	t ) 	L .0. ( Li 	
F 

will  
ot be aitted to this written examiriaUcn wit ja 	

Card and does not itself gise any 

,, 	 S  

- 	 d&iire has been accepted provisionally and L -VATiC 

Yment M 	
.filmt of all conditions laid doi j f2IC 5 

Ottp.c. 
'.. 	F i'i OT 'FIL&LFIL THE Q3NDITI0r9 .s LiID LN IN THE Y 

	

TICSe PLZASE IGNORE THIS CiJJJ' 	 çjc NC 

'essful cIndidates In the WL'ttti 	 will 
- 	 .or the Vva...vr.)< 	test 

. 	
'fPjSj 

	

° defxay  Your own traVci tiq 	 f CR/OBC 

the ChaIrrnan/jJJ3/01y (uld rther OLLti,lS Of 

	

rjehajt - J./ or indirectly by a candLJte 	tc1y in h.t 

1de- 

	

	 mdue r'onsideration for the. 	cti:4fleh1t will  

dir3ate liable for cUsquaiLfict:ton - 

thC c!efldid&s, and the persons eng.:!jed t n 
the exfln -J.on will ' e allowed into th-b eent 

discipline and sIlence mu5t be 	rtir.Gd t'i th 
.. jr1 hai.L/'Roorns.1croprjate action wil:. be t i1 

p$ing 'in fair means in the exrn.tnatJ.' 	hal '.. ct- c, 

	

(UG. 1i_I4/Psc//f"22 	. 

11 H 

prIIl 	'1 1I' 

mr ç..LRi-4 
Thu/ 	TTt 
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Me fioate oI Posting) 	8ttit*on ROi4 
, GuwhtJ,.j 

No.,rth/G/41/9 	0/9 

. 	 -
Admit Q&-S for a EM 	T .oUO  

To 
d VI.T 

ri/pti k: 
Your ioll umber is 	___ 	 •i ;J;. 
You will not be 	 I 

adlilitted for the Speed Test &Vivn-Voce Testwitho1 
Ut this Call Letter/dwit Card. Tiii..Cn1]1  letcr/ 
,ciiit Card however does not itself give any eñtit—' 
lement for selection • rb 
R4C1UJIThJT .$LCTI ON FOR THF, lOST OF J1 	N0G1J 
SC.hLE Rs, 12oo.-2o40/—,cTIGoaY NO. 7,U 	0 • •  
1/95 oN tM MRThAST FRONTIER IILW,AY 

1, 	With reference to your application for the post tncntind 
above, in response to the gnloytiontNotioe cited above, • yotnre .  
hereby advised to attend the office of Chief lersonnel Qffioer/ 
N.F.Rnilwny/Mnlignon,Guwnhnti-11 on 4.11.95 at 930 hra.44.SQce.d 
Tot, 	 V . 

2. 	The Vivn—Voce Test of tile SUCCOSSfU1 ondidatea of Speed 
Test will be held on 8.11,95 p t Railway Reoruitulont Bonrd6uwahatit 
Station Road, Guwahe ti-i. 	QJTE 

t Ofl..ttuO The Cnndintos shilh'vo ffe r. 
on iM 6,11.95 and those candidates who will 

qualify in the speed test of 80 words per niinutehouldappoarior 
the VJvn—Vooe Tent on 8 i1,95.Therofore,  your presence pa.be 
required for more than four dnys  nnd you should come $pt'oparei 

4 JL.LsJJ1I.t 	ruive .auu X1aX1- ne eta aiôn g with respeotivo diploma oertiflcn to( i e, Sho rthnnd & Type) on the day of V1va ,.Vocc Tet,Tbo ..$0/ST Candidates also iuut 
produgç their Caste/Tribe cert1cpte nt the tirlooLtyiv&..Voce tOS, 
4 	 for postponment of the 1nta of Speed test and Viva 
Vooc ten1 wl]. not be Qondeod and no absentee test will be he1d 
5 	You are a1so dI.reqted to bring the Original Call letter for 

Written test bold on 27,8,95 . 

PPzOnQhing chairman/aJu) and or his Secretarir.t directly or 1Adjre9tjy by a oandidao or qny bcciy on his behlf rccitosting UfldUV 
q0nsidert1on for the reoruituertt will render r Crlcintc liable 
for disqunliiioio 

'14 	TIle oandi('atcn onfl giv interview e.itilr in 1w,rIint or }Iindi. 
FOR /ST ( Nb1J.TJ OL1 

• J' TIIr 1U 1(U 1iuU -  Ii1TLEa 10 TAvj- FR1 BY II,AY IN SECONL C14.$5 FiOI'1 - 	 (JGL1L.TI (TN,) AND B (I,-This Pligs  in nvrijle 	tijj, >  

	

'--.i 1 1borityt-,--fjjy.Bot s Lt.No.Nii_84/jj.SCJ1pp (tC( 	&5, ii.d.) 
• M1.

~P) ing 
 You are adVised to increase thc r;eoe 	•..-rtAnci and  to come out successful in th Ci, ri.aip J 	r3.is / 	Spued test to be held on 4.1.1.95, (2).t • .z'o tiu., Irooted I 	to bring attested photott copies of 

'. .1 	 certifj4nt5 and M,jrkajiotq and other cert1:j( 	1'. i ;itji the original at the time of ViVt—VOOC test 11' 	 In the speed test of 80worcls per r;;iiiute 

(opt 

~f aa 

f r 
4t,.i:• 	 rULj,6 
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L=RAILL:WAY NOTICEJ 

ni a 

RAILWAY RECRUITMENT BOARD: 

NOTI CE 

1LL 

1 1- 
/ 

GUWAJIATI 

The following candidates whose names and Roll Numbers 
are given below, have been recommended to the General 
Manager(P)/ N.F. Railway/Maligaon for appointment. 
(A) Jr. Stenographer (English) In scale of pay Rs. I 2W2040/- 

Category No. 7 under Employment Notice No. 1/95 
A(;A1NSTUR POST 

Sl.No. Roll No. Name 
 810704 Anjali Dcvi. 
 810786 Mis Chakravorty. 
 810798 Mrityunjoy Ghosk •  
 810018 I)cba.sish Chowdhury 	-- 
 810589 Rupi k (1% akravorty. 
 810777 I'radip Kr. Sarkar 
 810761 Nlrmali l)as. ' 

 810767 Kamala 
810794 Pahitra Kr. Kakati., 

k 10. 810759 Satyanarayan Goswami ;. 

AGAINST S.C. l'OST 
Sl.No._19lljlo. Name 

820123 1. Krishna Das1/ 
2. 820246 ' 	 Sanjoy Kr. kaL 

t 	I 

t 

AGAINST S.T. POST 
SI.No. Roll no. Name Px; . 

 830077 Ifljay (Th. liaro. 
 830108 Binoy Kr. I)aiinar. 

---- 

--- 

---T------ 
AGAINST- O.13.C. POST 

Sl.No. Roll no, Name 
 840025 Santosh Kumar. 	/ 

 840052 Pankaj Jyoti I)as. 

S 

( 

( 
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T'rio (''x1 
1. F, 11Li.Jn4y, 'i 

flube- Appoiritinrint to tho 	Of '3unfor 
In pny nc'ai.'3 of fl;, 1flO.-2O4O/.. pr mon:h. 

fl I r, 

INb 1iuiniiy JJat to hrincr I:o y'u.r: lnt1 r1r::Lv'r! t:hrf: °ur 	trTi 
ei:o reao,rV)nr1ec hy the Pi .'uny 	r 	inut 3oir1/C r&I: for  

npoJ.ntn7,Tit: to the Pr!: Of 'Tn: ( '.1.• 	:nr,rrfl1)r!r ' (iuq11. 	) in 
nCniO of pir r, .1.2 1L.20 1n/ pm , 111 	ih1 i.rhr%r1 	'h 	irn 

e ))nt(- 1 ., 1 ' • 9 	ri"1 'Fr-, ()Ir(}. 	"ir, ' ! 1ih 1_ 	3, 7 ) , C) 

we nrc eqcriy .it:.hie Er'r n f'i. 
ie:t:or nlr)cc rT'O, '9!: • • 	rihn t. 1 "re'n •I 	Yn!,rt,hr, or 
T1ir1iy in"ik 	t- hn Tnt-t(r' 'i!)'l nr ir' .r) 	rr'i' 

the 0n1..ltenf;. 

T1irn1.f.rr 	'u, 

T)itoi, 	iorj.i 

V'?! T'rr!:hri,ily, 
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Applications 	a'e 	invited 'n 'prescribed 	forms 
• Appt  140.23001 	Ri. 13211- 07 02 0202 	13 & 	24moalo l8la23Yrc l4rt2300 	Ri 1400'. 02 	01,-. 	03 Bat 	I2.c10 	22it'Yr 

-obxa,neable from any Important Railway Station or ma 9301101. 	- 08 03 06 06 23 Bcib 	12 macIc 8 to 23 y - 	CRf7 5if SoOt 3-3- 	Ri 200y- 01 	01 	01 -. 	03 BaA 	12 	c 	23 to 53 Y, 
proforma application given below (to be neatly typed in law maelouncoUt (II '•• (Wtot) . . 

using one side only in a standard size thick paper) for 6. Ti. Alan. Draftran - 1203-2040'. 	Ri l- 04,01 DI 	01 	07 Bali 	12 macIa IS to 35 y, ' Appr MaAcithCi 1432-23608. 	Ri 13201- 05 	02 	01 	10 

	

' 	.... 

BaA 	24 csccic 	11 6'2SYrs. 
the following temporary posts, likely to be permanem . (Sfl) : - - ç 

a R.'- 02 	17 	- 	- 	03 BaA 	2, 	'H3Y,i 

in the North-east Frontier Railway. Applications complete ' Ti. E 	 ' 2100-3y. 	Ri 	. 01 	DI - 	-. '02 &cI 	12 macto io-30 y  Mci. G 	U 1402-2(10. 	. 0' 	- 	01 	02- Sm 	- 	(S io2l Ya 

in all respects along with required enclosures should be 
SIE 	ShoP S ,  , - 	- . 17 I402.2'. 	Ri. l400 It 	06 	02 	08 	35 SaS 	12 	II to 23 5-i' 

sent to the ASSISTANT SECRETARY. RAILWAY 
8. W.Watici 1412-7.100- 	Rc.140. 0905 Dl 	03 	18 BaA'24mc,,lc 19to23Y,i G1. . 	- 
o. Tr AsM 	 1233-20408- 	Ri 12160. 03 	01 01 	01 	06 Bali. 	12 xcith, Is to 25 Y,i. ' 	-- '' 2002-3m'- 	Ri 	'. ON Of 	CI 	Dl 	04 BaA 	12 	tc 	23 to 53  Yrt 

RECRUITMENT BOARD : STATION ROAD, Ri 1400'- - 	Dl . 	. 	08 ' : . 	c 	hI ' -. . 

• GUWABATI.781001, ASSAM under certifidele of post- ii. - 	Ti. HcDnaA,a() 1603-26601- 	Ri I000 01 	- -. 	01 Bcth. 12nacho 25io53Th. Appr, Partlaicas Wy 1402-2308 	Ri 1400'- 12 	04 	02 05 	23 BaA 	12 	Ic 	U 
ing so as to' reach'the Board's office on or bef9re 17 12. TnffrAoicr ' .140-14408- 	RihlOS- 06 02 01 	2 	II Bali 	24maoIc 23ta28Y,i  . ' 

:30 his, of 30-6-96. The applications can also be dropped 13. Caa.I Aiccacac h4(0.I4 	Ri 14001. 06 02 02 01 	u . 	24 
33. Ti. AisS. [AsOcoa, 121(1-2010- 	Ri 	2110- IS 	04 	08 	02 	29 Bat 	12 

- 	 I'D" ke t' 	th 	RRB Offi 	bef' SOC 	ppicanon 	ox 	pine 	ce 	ore 
Pliac l40'220S 	- DI 	- - 	f 	01 &Ci 	- is to 28 iii (0111) 

Drattanat '5ff 5  1304 02O726 25to3Yn. ' 
17-30 his. of3O-6-96. 	. 	 - 	' 	

' -I& ' l330-, 	- 04 01 01 	01 Bab-. 23ta)OYn. ' }4mdtas1(O-,1i 160240&y. 	Ri 16101. 04 01 	02 	01 	CR Bat 	12 racesea .32n)Yn. 
17. Lh A 975-1340'- 	- Dl 	- 01 	- 	03 B ulb 19 to 23 Yet 3& . Ti. Staun, Limp Ann. lD02-2660i. 	Ri 160Y. 01 	01 	-- 	02 BaA 	12 lawthis 

EMPLOYMENT NOTICE NO. AND CATEGORY IL Al-Metiilen .1402-2300- 	Ri 1320'- 04 02 CI 	08- 08 B.edtJ 24 mIc II to 27 Ye. ' ' ' 	. 	-. 	- 	- 
NO. AGAINST WHICH THE CANDIDATE APPLIES ' Bmu1., , ' 	- • -/ -- 7 3m A 	M - l204W. 	- IS 	04 	06 06 	3! Bat 	3 	Is a5 Ye. 

MUST CLEARLY BE WRFITEN ON T1IE.TOP OF 19. 	- Ti. 17 SImS S -3211W- 	Ri 205W. - 	01 - 	-. 	01 B 	12 23 to 30 Y. AacT 	Gtidi4 6402500 	- - 	01 	- 	- 	01 BaA 	-• 	-2Pis,1OYe. 
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I4623-2. 	- Cl 	Dl 	- 	- 	02 Bat 	. 	20 in 41 Sn. 
EDUCATIONAL QUALIFICATION: • LM3" • -' 

' - 
, (Pnre Sam) 

Caiegoey No. 1: 	' 	 Mathcu(ale. Speed 80 wpin. and 40 eligible. 	 , - - By S years for  SC'STccixfidaies and by 3 ymas for OBC 4. • 	Attested trite ropy of MarA Sheets and aO 
v.p.m. in shorthand and Type wnting respectively. Knowledge of Mmdi Category No. 23: 	 Diplacta is Mechanical Engrocecing . '- 	- 	 ' " educational qaficatioos. 
stgraphy .'iU be given preference. Category No. 24: 	 Degree in Science molt Owaulsoy & - B)' 5 years for &ZIgIIIc displaced Goldanaha. -53 Attested Sue copy of documeniars endm of age.' (.0. 

Category No. 2: 	 - Degree in Methacal/Elnsrical0ec- Physics By .10 years in case of pbyui.cally hmadtcipcmij V }LS.LC. Admit CanS ci 
soacs Enginoming. OR M.Sc. (Physics) Addi. weighlage will be given Category NO. 25 	 Degree to Metallurgysemi0al Eagi- . (4) Upto the age 40 years (RESERV1STS' not 	etpployed 3.6. Auesled true copy of No Objecuaa nintificates from omplaycr. 
for field espenenec in these disciplines. 	 - neering or MSc. degree in Qmimy/AppIIed Chemistry, in Govt. sm-vice. -' if already employed. 
Category No. 3: 	 Diploma in Elrcoicai/Elomrooics En- Category Na. 26: 	 R.E. (Mechanical) (e) Upto the esteni of sensOR rendered by C 	-c-  and 5.7. Two self addressed envelopes of stzr27iXI2.5 cras with Ri. 

giiaening. OR B.Sc. (Physics) Category No. 27: 	 Diploma in Meith. Eoguteenng. - Group 	D 	Railway taft and Casual 	Labottrs/suhnt,tutcs ' 21- 	postage stamps each pasta 
Category No. 4: 	 Diploma 	in 	Electrscalllllecrronics/ Category No. 21: 	 Degree in Mecltanical/Elecuical Engi. pmvidedthaltheypwmnri'wmuino(3 Ynassemwxrennlrnuous  FOR SERVING EMPLOYEES: 
TelecocnJRcdio Engineering. OR B.Sc. (Physics) 	 -' neetinr from a recognised engineering College. or lichen) subject ID 6de99€dqaOn that the age of 35 yn.  For Candidates serving in Govt. Quito. Mean. OffictIOrganisavxi  
Category No. 5: 	 Matriculanon and (() fl'I certificate in Categery No. 25: 	 BA with Ninth as elective subject & working qaasi-Adn,nitsrsuee Offices of the Railway and Institutes should apply linsaih ptr 	tistiowi or ahould 
02macaJ R2dio/9lrelessfrelrcomirv trade and I (one) 3-eafs experi- Engliss on a subiect to degree level, or a gradurte with English as a cr4uoisanrxt such as Raolwiy Carueerst. Co-Opersthe Societ.es opply directly to the RRBaa-a1,ac with NO 0EJEC75()N 
mice as Casual ltM/WTM in S&T Department. OR (ii) Muss be Casual subject plus a degree or diploma in linda eqwvaletti to B.A. or higher and Ir.sttrutes opus 5 ynai 	service rendered it sect ergsrti 'E'T1FICATF from their empc'ver st asrnd inlay. The list 
1,VWIN for 3 years in S&T DCpaOtITterIL OR (iii) Pass is plus two standard of B.A. (Han) in English and a degree or pent graduate degree - - ialioos and upper age licr ut 0833 years whidsesst is lest, dale fir applicason toeacl, mi 	e 	will cisa he 

stage in Higher Secondary with Mathematics ani 	Physics, or diploma in MImfi. (0 Upper age limit to cane of widows, davoiced worsen and on account of any delay in osmeritoet tAr appisccaioa bç 
Category No, 6-: 	 Minimum 021 certificate in Draftsman- Cahegory No. 30: 	 Diploma in Civil or Mechanical' or -, women judicially oe4 from  their husband but not rernar cor,ced otfi. No -advane ctg'v of apç4tccaam will be 
ship (National Trade Ce6iif,caie by Goveerinseni of 	?ACVI)in it gigomiag.if encaiglt candidweIwittk q4iflccn9m, qf 

D 	oo,a.Csvl . ,ggt-oeeasn8 	e ,aslablc, Usc 'Recnaxnserut will 	e 
red sNail be relaxed 	Ute age of 35 yn. 	- 
in Upto maximum age to 4) yeats be repalnlas rroin Burma 

entcrtained. Applications received am-i the riosase stze-t,nfl - 
will not be accepted. discipltnes frost 	 the renpomive 	 recognised inslinnes,or equt ijenl. 	ine 

being of two yeats duration. Engineering diploma holders (Meclwucal/ confined to tlteni -• nd Sri Lanka who mt9t3(w India on or atm- In June 1963  Separate application is required in be sal for c...caLoiy. 

EleeoicsllEl00ntxtics) and holders of diploma in draftsmanship from . Category No.31: 	Degree in Civil Engineering. 	''..,- and In Noveeabm- 1964rrnçrnctii*Iy and (tan East Pakistan • Contrary In this, if more than one pan is applied for in 

recognised insestoles will also be eligible. 	- 	' Category Na. 32: 	- 	(10+2) with Science and Maths. Di- .. (Now Bangladesh) or m- after Ito January 1964, one application thc tame will be reiecr 

Category No. 7:. 	- 	Degree in ElecuicaJ Engineering from plotna holders in CAvil/ 	ecltanicallElecnr,cai Engineering also be eligible. 3. 	, BOW TG A1Y t  INVALID APPLICATION: 

it recognised University. 	 - 	 . 	- Category No. 33: 	- 	• 	Mlniosutfl m certificate in Draftsman- IL, Candidates should apply in dmr own ltaafwt*iog cidmi in The applications which stiffer from 4* loilovittg'deilctesso& 	- 

Category No. 8: 	 Diploma holder in Elect Engineering ship (National Trade Certificate by Goit of India. NCVT) in Civil Engg. HtisIi 	or English with 1*/boll 'ien (not. in prsn.il) on good irregularities will be summarily reject 	(I) thcotttplddille6.' 

(5 ymas maine Irons a mcognised Institute) 	- 	' 'from recognised ltmtirzoion or equisalerm the anion being of 2 yin. p - quality plain wtrise pzaro(k,oincape we (Le. 330 unX220mnir, ible applications or applicanons made on arms-pacer rutteagn. 
at one tide  of the 	in the frimat as rerun at the end Unsigned application. (iii) Withoul 1.143.. 1.10. *iibo 	pout 
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NO 	THE lOfT Of EY 	D4JRLNC ThALAL'G 	ON .jNO THE POfT OF PAY , 	DURiNG : - ThALT4 	09' 
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11-0646 TRAINING YR SC ST ORC TOTAL -. 	- TRAINING 128 SC ST CRC mIAL 

I. 	St. (EogAs) 1200-20401. 04 	01 	02 	01 	08 ac4ii- 	- 	i* to 	o y - App Tr 	Eu5üo 1323.13508. 	Ri 1320f- 06 	03 	01 	02 	12 &x6 	24 ns3o 	to 28Y, 
2. 	- Zl23.3. 	RjD'- 02 	01 	01 	- 	04 Ba5 	I2mooths 	253 Tr.A,, • 1202.23408- 	Ri 	200'- 01 	. 	01 	- 	02 8 	l2to 	Ilw'2ZYri' 

. -., 23. Doft,toa (M) 402.23021- 	Ro. 12110. 02- 	01 	- 	03 HaS 	24 noram 	It a2Z Yn. 
• 	Appc S4,iJ lnsp& 1403-3.5flt 	Its 	I32y- 07 02 	04 01 	14 B,Xii 	24 roonihis 	18 to 25 Yn Ap 	3m Ottotocil 323.23408. 	Ri. 	3201. 02 	- 	- 	01 	03  Bat 	12 	4o 	lAb 23Yr -- - 	
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Special health'  check-up lissing of a 
fôr LP students 	koY 's  creatS.-, 

From Our Correspondent 
I3ONGAIGAON, June 111—A 

meeting of the flnngalgaon 
DLtrict Development Committee 
was held on June 10. The 
meeting dLscu,sed the impie. 
mentation of special health 
check-up programme for pri-
mary schOol RtI!dcnt., in the 
(lifItriCt and nskNl the JOint 
I)irevtor of ilaith S(rvtCei to 
prepare a plan to cover nil the 
StudentholDfl3 IP schools in the 
dLstrict. 

Addresalng the meeting the 
Deputy Commissioner, Aftab 
Ahmed requested the heads of 
various development depart-
meitts to submit future plan of 
action to develop the dIstrict 
with locally available resources. 

The meeting also decided to 
utilise the water resources 

available in the district and the 
community polytechnic scheme 
of fiongaignon Polytechnic for 
the benefit of the youth. 

land revenue The State 
Government has decided to 
enhance land revenues of 

From OQr Correspondent 
AZARA, June 18-. A work-

shop on the'necessiiyoIbarnhoo 

crops and its preservation' was 

held recently at the liorti-
cultural Ilesearcit Station, Kahi-
kuc Ii I. 

I'nriir.lpntlrug iii the workshop 

as chief gtist, Dr Muk 

itucnguhnln, of Gutuuhati tiniver-
sty. e.plaI ned the 91gillficanct. of 

bamboo USC. 

lie stated that bamboo is also 

described as grec gol(l an'J 
timber of the iwor peopl. 

Dr flipin Rhangia, Associate 
Professor of Binwanath Agri 
cultural College and Sri Ileni-
madhal, Ilnru;nh, 1)1st rlct Agri-
cultural Officer also attended 
the sviirksiuop. 

Dr Rhangla explained the 
techiniques anui utiiisatlun of 
bamboo crops In (ho field of 
industry. Dr I(a.santa Kr. Chnkra-
Imrtv of Assnin Agriculture 

Bongaignon town as per Land 
flevenue Re-assessment Act, 
1036.1'copiewiio want isubmit 
objections to theenhancetnent if 
land revenue may do so wIthin 
AN weeks from the dtJe of 
publication of rlflxntkuri until]-
cation in the Assam (mnztdie,nays 
an omcini press ri-ban-, 

IAwyerlt' resc'nt,;icitt 	1 iii. 
P.nngnignnn Litwycts Asiitrin 
tinri opposed Iho itinve to 
transfer the cases under ltniiwny 
Properties (Unlawful Poscs-
sion) Act, Motor Accident 
Claims, Workmen Compensation 
Act, Consumer Forum etc to 
Guwahati. A resolution was 
adopted to this effect in a 
meeting of the Association held 
on June 7 under the president-

ship of Sri Gopal Chnndrn Das. 
The meeting expressed resent-

ment at the move made by the 
Government withont consider 
ing the difficulties and finanein 
implications for the litlgan 
public. 

Convicted for murder Tb 
Session Judge, Uongaigaon, M M, 

Narnyan Kalita,Ministcr of Stat 
for Revenue and Scriculiur 
(md). 

.Dha,nii staged The Kusm 
rup district rorr mIller off iii 

Assam Press correspondent. 
l.'n ion singed a two ho it dii a en 
on June 7 in front of the ( lrch 

Office of I'nlashnri iii protest 

against the kiiIlnis of let eg Kr. 

ibis, E'ecnt lye iriltuir iii 

Asomiya Pent kiln, Pniultrn Nnrn 

yan Chutla, Dipnk SRI giyaul 811(1 

Manik l)eorl. 

South Kaunrup ir cii (luulu, 
South Knenrup New WrIters atud 
Artists Association, l)aklunla 
l.ultpusrivn lInt, Azarn Antnrjyoti 
Saruglun and liskiulru Kuutturu1 
Said no l'nrlsluad also tnt opt 
d hnr nfl. 

The Kamrup district cntnnui 
tire of Al'Ut' litter suulitnitt,'ii 
uneunorandium to I tie c'uuTiJu('(q'uit 
authority ctv-nuauuuiiuig adequate 
security to the i , ,urnalicic 

Suirluar convicted Abdul Rnhman 
of Monakociun viiiñge under 
Mnnikpuur i'oilce Station -to 
undergo rigorous Imptisonment 
for seven yearn And to pay a fine 
of Its 60,1100 or. In default to - 
undergo further rlgàrous Im-
prisonment for two years under 
Irrt ituuu 447 nfl IC lot- tutu deritig 
Knnt'uuwtur l)nn of the slime 
village, 

The nu'epusu-uh Abdul Rnluninn 
aitnrkrd Kanteawtsr 	whiie 
ulruuigtuing in the, field on 
February 27, 10119 with a lathi. 
The Injured Kanteawar died on 
his way to the hospital, 

Sri It N I)a, Public Prosetutor 
appeared for the State while Sri 
N Mahmuput, advocate defended 

pptin 
after selection 

By A Stall Reporter 
(JIJWA}IA'il, June iS-The 

fniiurc of the N F Railway 
sulhotities to appoint any of the 
16 successful candidates In the 
post of Stenographer even after 
six tnuuntiis from the date of 
flnn'uulncrunent of Interview 
results, for the purpose, tins been 
viewed by the conscious circles 
lucre as one notice bid to deprive 
the lndigenuous people of Job 

opportunitiet in the Railways by 

some vested interest circles. 

According to knowledgenbie 
sources, the Railway Recruit-

ment Board, Guwahnti, had 
declared ten general, two each of 
the Scheduled Caste, Scheduled 

Tribe non ORG category candi-

dates, elliituIe for the post of 

Stntuogn nplu"r thrnuuth a news-

pusher notifiruitlon on December 

12, 1006. Most of these Job 

ne"kE-rs were local youths. 

Butt, despite (lucre being some 
v?tcnuurits against the posts, the 

N F Railway nutluorlties have 
in-en allegedly showing no 

ituinrest to nhsorb any of the 
selr(-Je(I candidates, allege (lie 
sources, 

a13ëiidizã fariiia 
fll(I1lOh1tI1 avvard 

	

Ci '\VAI tA'i I. .tuuiiu- 	18--- 'the 
Acsatuu 	-Iuhi' 	(uuii 	if 

i ''-' 	1 .... .... .. I I.,,, 	........-  

- 	Front Our Conei- 
DULIAJAN, June L l'hc itt 

aged In between thirteen and fll'te. 
of 1)ulln.Jan knd at different times d_ 
created quite a sensation in theoil 

Altóguithttr nine htyut, All stuidel 
of the locality, were repo -t.Cd missi 
three were tracttd and reAcue-kt by 

A large nmiinhcr Of parents, gnu 
tItitInitptI Instituthuinba or 1)tullpsJ 

ennivened by the nmcer-In-euunrge t 
Jutie IT to dl scuss the Pillunilon ni' 
prevention of further occtircnce ofi 

The polke have t-Wed out the p 
any extremist outlit In the recri 
suspected that some drug trnmck—.-
lut-ud these adolescent boys to car 

The police administration haq 
and guardians to be alert to keep 
their adolescent children and to pi .1 

they go out for private tultioni tifterr i  

The O.C. of DtsilttJan police ala' - 
nuleljtinte steps have been taken 
missing boys. -- ' -. -- 

ihe ntsnieti olthe missing boys 
Class IX,Monmoran.JanChetipt(15)( 
Class 1X 1  Gaãesh Ch, Gogol (14) C 
Clans VII and RMul Gogol (14) CIa - 

SD  

Withdrawa 
(JUWAIIATI, June 18—'ihue 

Central Committee meeting of - - 

the Assam People's Front held 

recently here at Knrbl Ihnwan 

under the chairnuinsitlp of Sri 
llotlram Terang, General Secre-

tnry of ASDC and MLA - 

demanded imnuediate whIp-

drawni of Army Operation In the 
State, says it press reiense, - 

The meeting attended by nil 

the newly elected MLM of ASLIC 

and representatives of othuer 

cuibstituents namely Autoncututy 

t)rtivauiuj Struggling Foruini 
(At)SF) Mining Minting l(etuapug 
(MMK) 80(1 Ci'l(M-L), Lilucra-
I ion discussed the jioil-
tical situation of the State 
au d the organ Isntiotu al juruitiuutu 
of A J'F And Also uluhuuiut euh Ah'F 
stand on the burning Lisucs at 
present. 

The meeting descriheul rene(v-
ed Army Operations in the State 
In tIre tunoic of snivitug the thEA 
problem as 'most - unfortunate 

Workshop on bambo 
crops, preservation 
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11LWAYNOTICEIJJ 

do 

• 	p.1GVWfr1Afl. -. 

RA1LWAYRECRUlTh1T 
• 	BOARD: (3IJWAHATI. 
NO. RRB/G/4 1190 

• Date : 05.9.96. 
N(YFJCE 

Sub: Cancellation of RecruIt 
ment .panels o f Stenographer 
(English) In scale.R3. 1200-
2040/- under Category No.7 of 
Employment Notice No. 1/95 
dL 26.4.95 and Ctaft Teacher 
(Bengali Medium) in scale 
Ra. 1400.2600/- under Cat 
No. 6 of Einpioymeflt Notice 
No. 3/94 dL 19.12.94. 

Railway Board vide their 
letters No. 943/E/(UUE)/21f'1 2  
dtd. 7.8.96 and 96/E (RRB)/ 
26/13 dL 21.8.0 have 
cancelled the Recruitment 
panels of Stenographer 
(English) and Craft Teacher 

.(BM) mentioned on the above 
subject due to various Lrregu 

	

Ti f 	 1ar,tie5.11etiCetheRecr%uitmt 

	

OJ 1J- 	
panels 	of Stinographer .J 1 fi,r .° 	(Engli9h) and Craft Teacher 

t 	
(BM) stand cancelled. 

(B. Kaiita), 
Chairman 

Railway Recruitmelit thiard, 

— 	 .

. GuahatL 
RN/13281l. 
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G1JAHATI BE NCH 
I 

he Case : 	O.A. No. 	of 1996. 

Shri Rupak Chakraborty ... Applicant. 

- Vers us- 

Union of Indi. & Ors. 	... Respondents. 

Anapplicatiofl under Section 19 of the Administrative 
Tribunal tg  Act, 1985. 

I N U E X 

Application 	 1 to 8 

Verification 	 9 

Aimexure n.j.. 
Axnexure A.I.1 	 11 
Annexure A.II 	 - 	 12 
Annexure A.III 	 13 
Annexure A.IV 	 14 
Ann.exure A.V 	 15 
Annexure A.VI 	 16 
Annexure A.VII 	 17 
Annexure A. VIII 	 18 

For the use in Tribunl's office:- 

Date of filing 

Registration 

Signature 
I 
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1. 	PARTICth,-1\ OF THE APPLICAN2 ------------ 
Shri Rupak Chkrb0rtY, 
S/0 Sh.ri HrishikeS' ChakrabortY, 

Viii & P0 - 
Nigam Nagar, P.S.Diflhat, 

Dist. Cooch Beh3, West Bengal. 

2 
Union of India representect by 

The Secretary to the GoVt. of India, 

NinistrY of Railways, 
New Delhi. 

General an ger(P) , 

N.F,RilWLY, Hli6aO1 
Guw:.hati-ll. 

Chirmafl, 
Railway RecrUitreflt Board, 
Guwab i-i. 

Member SecratarY, 
RaiLWaY Recruitment Board, 
Guwahat j-l. 

3. 	
PARTICULARS OF THE ORDERS AGAINST ERICH THIS 
ABELICAT ION IS MADE : --___*__--------- 

This application is made for implemefltt? 0fl 

of reoefldtb011 of the selected candidatCS for 
appoint-

ment s 	enogrpheT 
(Engish) in the scL:ie of pay 

p.1200 - 2040 vide EmploYreflt Notice No.1/95 CtegOry 

No.? (Annexure A,III). 

ii. Restr aining the respondents f rom c ompleting 

the process of employment notice 0.1/96 CategOry No.1 

(Anne.cuTe A.VIII). 

4 . 

The aDpiicaflt declare that the sUbj ect 

matter 
against whIch he want redressJ- is within the 

1y±dCtI011 of  the Tribunal. 
Contd/.. 

V. 
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5, 	LIMJTATION 

The applicant further dec1re that the 

application is within the limitation prescribed under 

Section 21 of the Administrative Tribunalts Act,1985. 

	

6. 	FACTS OF TEE CASE : 

	

6.1 	 That the applicant is a citizen of India 

and as such he is entitled to U the rights and privi-

leges -guaranteed under the Constitution of India. 

	

6.2 	ThrtJ the applicant has come from a very 

poor family and as such he deserves corjsidertion from 

concerned. 

	

6.3 	 That the applicant passed the digher 

Secondary Examination in the year 1983 .nd has  obtained 

diploma in typing and Stenography. 

The testimonials are enclosed in this 

applictiofl and marked as 

Aririexure A.I.]._and A.H. 

	

6.4 	 That the respondent 11-To.3 made an 

advertisement for test ing candidates for stenographer 

in the scale of pay Es.1200 - 2040 through Advertisement 

No.1/95 (Annexure A.III) and it was clearly written under 

clause 12 of the generJ instruction that the no. of 

post of stenographer may he increased or decreased. 

	

6.5 	Th.t the pplicant in response to the 

advertisement made by the respondents on 26.4.95 1 as appear 

in The Assam Tribune, has applied for the post of 

stenographer. The said adertisemen runs :s Thployment 

Notice.. . .. . 

t 

ii - 	 -ttJUThItU 
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otice To.1/95 Category To.7. 

A copy of the said advertisement is 

unexe d her ewit h and marke ci as Annexure-A.III. 

	

6.6 	That the arpiicnt made appiiction 

for appointment as stenographer at the scale of pay 

s12OO-2O4O giving all particulars such as academic 

qualification, age.proof certificate, Diploma Certificates 

in typing and stenography etc. 

	

6.7 	 That the respondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above called for written test 

fixing the date as 27.8.95. 

A copy of the call letter is aimexed 

herewith and the same is L:arked as 

Annexure A.IV. 

6.8 That as per the call letter the applicant 

appeared in the written test, did excellent in the exarni- 

nation and became successful in the test and accordingly 

the applicant was called for speed tst both in typing 

and stenography and this was held on 4.11.95. 

A copy of the callQ letter is ailnexed 

herewith arid ked as An2lexure A.V. 

6.9 	Tht in the speed test the humble applicant 

did excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voc.e 

test. . 

,LLLnJ fi 

I 
S 

___ 



(4' 	400 
k 

04  

test and in this test held on 8.11.95 he also became 

successful and was selected by the respondent No.3 

and recommnded the name of the applicant to Respondent 

No.2 for appointment. In view of increase in number 

of vacancy, the respondent rightly and validly 

recommended the name of the applicant alongwith 15 others 

for appointment. 

A copy of the said recommendation containing 

the name of the applicant alongwith others 

is annexed herewith and marked as 	exure-A-VI. 

6.10 	That the written test, speed test and 

viva-voce test were conducted by the Ri1way Recruitment 

Board headed by the Chairman, which is an autonomous 

body like any other Railwty Recruitment Boaid in the 

country. Moreover, one responsible officer was deputed 

to the Selection Board on behalf of the Respndent No.1 & 2 

	

6.11 	That the applicant beg to state that as 

per advertisement dated 26.4.95, once the candidate 

is selected after going through all the stages/tests viz 

ritten test, speed test and viva-voce test and when the 

nme was r ecommencied for appointment as stenographer, 

the respondent No.2 is duty bound to appoint the applicant 

in the existing vacancy of the stenographer. 

	

6.12 	That the applicant beg to state that though 

final list of 16 candidates including the name of the 

applicant 

r1 

* 

I 
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applicant i.e. Annexure A.VI was recomaended on 9.11.95 

to the Respondent No.2 for appointment, the Respondent 

No.2 dId take no action on it and the applicant was at 

a loss of having not received the 2ppointraent letter. 

Even the resentment/inaction of the Respondent No.2 

was echoed and re-echoed in the news paper.Copy enclosed. 

6.13 	 That the applicant ride representtion to 

the Respondent No.2 dated 106.96 requesting to make 

iDpoifltrerit of the applicant. 

A copy of the representation is annexed 

herewith and marked as AnncreA.VII. 

6.14 	 That while the applicant was aradously 

waiting for the appointment letter he was surprised to 

see the advertisement Notice 00/96 dated 20.5.96 where 

the respondents wanted to test 8 candidates. This adver-

tisement appeared in local news papers including notice 

hord and runs as Category No.1. Having seen the 

advertisement, the anxiety of the applicant was multiplied 

and again he approached the respondents and no response 

atall was there from the respondents. The applicant 

beiteves that s ome foul play may tke place in view 

of the odvertisement Notice No.1/96 dated 20.5.96. 

A copy of the advertisement notice No.1/96 

is annexed herewith and rncrked as 

Annexure_A.VIII. 

In this connection, the applicant beg to state that 

alongwith him there are 15 other candidates also duly 

recommended. 

11~1-0 VOL 14, -L 
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recommended for appointment to th3 post of stenographer 

and while none of the recommended cndidtes is appointed, 

publication of another advertisement is creating suspicion. 

In this connection, the applicant further beg to state 

that there was another BrnDloyment Notice No.2/96 Category 

No.1 where 21 candidates were recomrfnded for appointment 

of office clerk in the scae of pay s.950 - 1500 and n2i 

of them were appointed though they were appeared in 

the tests subsequent to theapplicant. 

	

6.15 	That the applicant beg to state that the 

selection of the applicant is Valid only lxpto one year as 

per existing rule of the respondents. 

	

7. 	GROUNDS: 

	

7.1 	 For that in view of the selection as per 

Annexure L-VI, the applicant was sure t,hjt he would be 

appoint soon under the respondents and as such he 

did not make any attempt for appointment in :.ny other 

department. 

7.2 	 For that the applicant was sure that he 

would be apDo!nted soon under the respondents after selec-

tion and if immediate appointment letter is not issued, 

the whole ctreer of a poor qualified candidate will be 

fruitless as the appiic&lit has become over aged now. 

7.3 	 For that injustice will be done to him 

if immediate appointment letter is not issued.i4oreover, 

alongwith the apDlicant the whole family will suffer 

very adversely. 	 Cont1d,...... 

p 
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7.4 	 For that the advertisement No.1/96 as 

referred in Annexure A.VIII is ill-conceived,confusing, 

conflicting, contradictory, inharmonious and acting 

upon it will be i1legiJ and unc,lled for and the 

applicant firmly believes that this Hon'ble Tribunal 

will direct the respondents No.2 to implement the 

recommendation of Respondent No.3 and 4 (AnnexureA.VI) 

and in the event of non-issuing such direction, the 

applicant will be deprived of the right of appointment 

conferred upon him after the âelection. 

4 

	 8 • 	EEL IEF SOUGHT FOR : 

In view of the facts and circumstances 

of the case the applicant pr.ys for the following reliefs:-

1. 	 That the applicant my be appointed with 

iimedite effect with a direction to give the seniority 

from the date of recommendation for appointment i.e. 

dated 9.11.95. 

ii. That the respondents may be directed 

not to implement the advertisement No.1/96(Anexure A.VIII) 

till the applicant is appointed. 

1±1. 	Any other relief/reliefs us this Eiontble 

Tribunal considers fit and proper. 

9. 	INTERIM RELIEF PRAYEDFOR : 

1. 	 That during pendency of the disposal of 

the application, direction may be issued to the Respon-

dents to appoint the applicant with immediate effect. 

Contd/... 

j 
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ii. 	 The respondents my be directed not to 

appoint stenographer ginst advertisement No.1/96 till 

the applicant is appointed. 

WHETHER ANS OTHER APPLICATION/PETITION FILED 
OTHER  

The applicnt beg to state that he has 

not filed any other case application before any Court/ 

Tribunal. 

HEMIDIES EXHAUSTED : 

The applicant beg to state that he has 

exhausted ::li the remedies and there is no other alterntive 

but to approach this i-Iontble Tribuni for justice. 

PARTICULARS OF POSTAL ORDER : 

Post.l Order No. 3 / ef 

Date: 
ñ 

Issued by : 

Payable at : 

An Index with particulrs of enclosures is 

enclosed. 	- 

PARTICULARS OF_DOCUMEPTS 

As per Index. 

VERIFICATION. 

0 

I 
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I, Shri Rupk ChikrcLborty, son of 

Shri Hrishikesh Chakraborty, aged about 31 years, 

by .cste Brahrnin,by religion Hindu, resident of 

Viii & P0 Nigam Nagar, PS Dinhata, Dist.Cooch Beh.r, 

West Bengal do hereby solemnly affirm and verify that 

the statements made in paiagraph 1 to 6 and 8 to 14 

of the 0.A. are true to my knowledge and those made 

in paragraph 7 of the O.A. are true to my iegJ advice 

nd I have not suppressed ny material facts. 

A1'D I sign this Verification on this 2nd dy 

of September, 1996 at. Guwahati. 
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Versus 

Appellant 
Petitioner 

- 	 - Respondent 
—i '•A 	h5-tJ--(.M Opposite - party 

Know all men by these presents that the above named .................. /..'LCAfr .4. - 

do hereby nominate, constitute and appoint Sri ................ 	 4kr. 
...........................................Advocate and such of the undjrmentloned Advocates as shall accept this 

Vakalatnama to be myl our true and lawful Advocates to appear and act for me /us In the matter noted above and In 
connection therewith and for that purpose to do all, acts whatsoever In that connection including depositing or 
drawing money, filing In or taking out papers, deeds of composition etc. for me/ us and on my/ our behalf and 1/We 
agree to ratify and confirm all acts to be done by the said Advocates as mine/ours to all intents and purposes. in case 
of non-payment of the stipulated fee in full, no Advocate will be bound 	and act on my! our behalf. 
In witnesses whereof 1/We hereunto set my! our hand on this ....... 

tappear 
-.  ........ day of ...Le... ......199 

A. R. BAROOAH D. C. MAHANTA G. K. BHATTACHARYYA R. P. SARMA DILIP CHOUDHIJRY 
N. M. LAHIRI D. R. GUHA A. K. DAS UTPAL DAS HASIBUR RAHMAN 
J. P. BHATTACHARJEE L M. KSHETRY B. B. NARZARI D. R. GOGOI S. P. MAHANTA 
A. B. ROY J. K. SARMA BIDYUTBIKASH K. H. CHOUDHURY Mrs. M. D. CHOUDHURY 
B. K. GOSWAMI JOGINDER SINGH B.N. SHARMA BALINDRA N. SARMA MUK PERTIN 
A. R. BARIHAKUR M. SINGH FAIZNIJR ALl N. S. DEKA SANJIB SAIKIA 
S. N. BHUYAN S. S. SHARMA D. R. BORA KAMAL AGARWAL 	- DR. A.C. PHUKAN 
A. M. MAZUMDAA B. PRASAD A. L. YADAV PRABIR CHOUDHURY MIT CR. MAHANTA 
S. N. MEDHI N. C. DAS DR. Y. K. PHUKAN D. AGARWAL B. I. SARMA 
P. K. BARUA B. KALITA NILAMANI GOSWAMI J. C. DAS Ms. BHARATI DEBI 
P.O. BARUA L. P. DUTA PROFULLA ROY A. C. BORBORA K. K. DEY 
B. K. DAS K. K. DAS H. N. SARMA JASABANTA DEB Mrs. ABHA BHATTACHARYYA 
M. A. LASKAR DR. S. S. HARLALKA D. K. MISHRA B. K. JAIN A. K. MAHESWARI 
I. C. MMUMDAR KAMALESH SARMA R.C. SAlK IA K. RAHMAN Mrs. MANIA DRAR 
S. C. BORDOLOI AMAL KR. BARUAH AMITAVA ROY N. MOHAMMAD A. MARES WARI 
P. P. DUARA A. D. LAL Mrs. BINAYA DUTTA P. C. GOSWAMI H. K. SAIKA 
B. M. GOSWAMI S. L. TULSHYAN A. SAMAD CROUDHURY APURBA SARMA ZIAUL KAMAR 
J. K. BARUA K. C. MAHANTA PRADIP KR. GOSWAMI IFTEKHAR ARMED N. DRAR CHOUDHIJRY 
ANILSARMA B. R. DEY KHAIRULBASAR GIRISH MISRA O.K. DUTTA 
P. K. GOSWAMI B. CHOUDHARY A. C. BURAGOHAIN A. DASGUPTA BHABANI PHUKAN 
B. P. DAS A. K. CHOUDHURI M. Z. AHMED A. DUTTA B. M. CHOUDHURY 
D. K. BHATTACHARYYA PRABIN KR DAS GURUMOORTHY GOPAL J. L. SARKAR P. K. BARMAN 
P. C. DEKA P. C. GAVAN Mrs. JHARNA BORAH SISHIR DUTTA T. C. CHUTIA 
V. K. DEWAN S. N. SAIKA SAMNUR ALl D. C. BARMAN KUMUD BARUAH 
P. PRASAD A. SHARMA DHIRENDRA KR. DAS C. A. BORAH HABIBUR RAI-IMAN 
J. M. CHOUDHURY M. K. BHATTACARYYA B. L. SING HA J. C. NATH K. C. MMUMDAR 
A. C. BORA PRADIP DAS N. D. SARKAR NILOY DUUA A. K. SHARMA 
A. K. BHATTACHARYYA B. K. ACHARYYA L. P. SARMA CHIN MOY CHOWDHURY NAZRUL ISLAM 
B. M. MAHANTA N. Z.AHMED ABU SHARIF P. BORAH RMIB BARUAH 
A. K. PHOOKAN G. P. BHOWMICK RAMESH KR JAIN S. C. SARMA K. N. CHOUDHURY 
O.K. IALUKDAR DR. HAREN DAS AMEN CHOUDHURY O.K. MAHANTA Ms. BHUMIKACHOUDHURY 
D. K. HAZARIKA V. K. BHATRA B. K. SARMA NASIMUDDIN AHMED DR. A. K. SARAF 
N. CHAKRAVARTY D. C. DUTTA B. P. KATAKEY AMAR CH BORA A. HAKIM 
N. N. SAIKIA C. K.SARMA BARUA PRANAB PATHAK M. R. DAS .ZOII NATH SARMA 
C. R. DE S. LJAIN S. N. SARMA GOBIND LAL B. K. TALUKDAR 
I. S. DEKA K. K. BHATP.A Mrs. ANIMA HAZARIKA MD. M. ALl SHEIKH DR. (Ms.) SHAHNAAZ RAHM 
A. S. BHATTACHARJEE R. N. BARTHAKUR B. BANERJEE B.C. PATHAK S.B SARMA 
Sk. CHAND MOHAMMAD M. C. GARODIA RATAN KR. AGARWAL Mrs. DEEPA BORA S.K. SAHA 
I. N. PHOOKAN S.A. LASKAR N. N. KATAKI R. N. CHOUDHURY B. KAR PURKAYASTH 
D.C. SARMA A. MANNAN A. A. MIR Mrs. MILLIE HAZARIKA N. CHOUDH'JRY 
K. C. MEDHI Ms USHA BARUAH K. K. MAHANTA SURAV KATAKI JAINUDDIN ARMED 
S. L. BHATRA B. C. MALAKAR H. A. SARKAR ABDUL HAl U. N. DAS 
S. N. CHETIA A. B. CHOUDHURY RANJAN 00001 GAUTAM UZIR SANJAY MITRA 
K. P. PATHAK A. A. PAUL MAZUMDAR N. N. SARMA Mrs. MANJULA DAS D. N. MAHANIA 
SHAUKAT ALl DR. N. K. SINGHA CHAITANYA BARUA B. D. DAS Mrs. KALYANI DEBI 
A. F. G. OSMANI JAMIII KR. BAISHYA MUNIN GAUTAM Mrs. HEETA BORBORA P. N. TALUKDAR 
SAILEN MEDHI P. BARTHAKUR H. R. ARMED CHOUDHURY 	A. K. JAIN MANABENDRA NATH 
S. M. CHOUDHURY K. P. SARMA G. SAHEWALLA I. C. PATHAK 0. K. KATAKY 
A. K. AGARWALLA BIJON CH. DAS L. TALUKDAR H. K. ROY Mrs. BINU RAJKHOWA 
I. C. KHATRI P. K. KALITA P. K. BORA M. H. RMBARBHUYAN Ms. M. BORTHAKUR 
A. K. BARPUJARI S. BARKATAKI G. D. DUTTA Mrs. J. B. KHARBHIGH M. DEKA 
A. R. BANERJEE S. C. BISWAS Ms. A. CHAKRAVORTTY S. S. GOSWAMI R. C. DAS 
G. K JOSHI B. P. BORAH P. K. MUSAHARI DAMODAR CHOUDHURY R. K. JAITLY 
P. N. SINGH AFTAB HUSSAIN SAIKIA A.C. SARMA D. C.NATH A. C. DUTTA 
S. S. RAHMAN DIBAKAR GOSWAMI SR ROY Mrs. SHARIFA A. SAIKIA Mrs. S. D. BHATTAC 
GOLAP SARMA R. P. KAKATI D. K. KAKATI D. BHAGABATI PRASANT N. CHOU 
A. K. CR0 WDHURY N. C. PHUKAN 0. K. DAS JAGADISH SHARMA D. C. LAHIRI 
DR A.K.G. THAKURIA 0. P. BHATI PRADIP KHATANIAR P.S. DEKA MANOJIT BHUYAN 
M.C. BARTHAKUR Mrs. MINATI SARMA 'Mrs. KALYANEE BHA1TACHARYYA 	N. A. PHOOKUN MD. SAADULLAH% 
A. WAHED M. SAHEWALLA Mrs. KALPANA YADAV K. P. PATHAK P. K. TIWAAI --. 
Mrs. KUNTALA DEKA F. H. LASKAR DR B. P. TOOl A. K. THAKUR G. B. DASGUP 
S. R. BHATTACHARJEE N. A. KHANDAKAR VIJAY HANSARIA A. K. GOSWAMI A. BARPUJAR 
A. K. DAS ASWINI THAKUR A. C. SANCHETI S. S. DEY BIRM Kr. CH 
JANARDAN DAS A. SABUR CHOUDHRY J.P. BORA DIGANTA DAS Mrs. Nl,UP 
D. P CHALIHA P. N. DEKA RANJANA PHUKAN SAIKIA Mrs. BANDANA ACHARYA J. MOLL 

P. DEKA 



D. MAJUMDAR 
A. M. BWARBARUAH 
ARUP KR. SHARMA 
G. A. BEGUM 
J.AMHED 
Mrs. M. PHUKAN 
R. K.SAIKIA 
H. N. GOSWAMI 
P. HAZARIKA 
AMAL KNT. CHOUDHURY 
SUBRATA NATH 
DHANESH DAS 
GOLAP CH. PHUKAN 
H. P. BARMAN 
B. N. SUKLABAIDYA 
Mrs. JYOTI TALUKDAR 
SACHIN KR. SARMA 
L. R . DUTTA 
B. R. SAHARIA 
J. CHAKRABARTY 
0. S. KUTUBUDDIN 
S. K. KEJRIWAL 
Mrs. PRATIMA DAS 
SURAJIT MITRA 
JAGANNATH BARUAH 
MD. M. AHMED 
Mrs. B. D. GOSWAMI 
B. C. SHARMA 
K. B. M ISRA 
Ms. MANJU R. SARMA 
MD. M. H. CHOUDHURY 
V. M. THOMAS 
K. K. PHUKAN 
B. DEVA GOSWAMI 
AMALCH.DAS 
Mrs. CIII KAKATI (DAS) 
Ms. BAHARUN SAIKIA 
M. K. CHOUDHURY 

I.. N.DAS

R.SEN  
s. AHMEDA BEGUM 
KATH HAZARIKA 

D. M. RAHMAN 
rs. DIPTI DAS 
R. P. K. SAIKIA 

GADISH CH. GAUR 
BASONA RA.JKHOWA 
KALPANA ROY 

M. SARMA 
C. DUTTA ROY 
K. BHATTACHARJEE 

ANUPAMA DEVI 
M. BUJARBARUAH 

SARKAR 
MRIDULA DEVI 
DUTTA 

.SAIKA 

iTI 

R 
OI 

AK 
. SHARMA 
IN AHMED 

ANI DEKA 
HUTIYA 
. ROY 

R SAIKIA 
MDAR 

EIRI 
H K. GUPTA 

.SAIKIA 
DAS 

BISHNU BURAGOHAIN 
Ms. MADHUP,1 SINGH 
Mrs. PORI BARMAN 
Mrs. NIBEDIFA TAMULY NAN 

N. KALITA 
Mrs. MANASHI HAZARIKA 
Mrs. A. BHAGABATI 
RANJAN BARUAH 
BHABA Knt SA1MA 

.JNANCH. NATH 
MONOMOHAN TALUKDAR 
KUMAR DEEPAK DAS 
UPAMANYU HAZARIKA 
AMLAN DUTTA 
BILLAL HUSSAIN 
TONMOY J. MAHANTA 
MURALI D. CHOUDHURY 
Mrs. Shill DEKA BORUAH 
Ms. NIUMA DEVI 
SATYEN SHARMA 
UJJAL BHUYAN 
HEM CH. DUTTA 
DIBAKAR SHARMA 
Smt. ANU. C. BARUAH 
Ms. MANJULI 0EV 
AMARENDRA CHOUDHURY 
PRAFULLA KR. BHUYAN 
Mrs. C. D. MAJUMDAR 
JYOTIRMOY ROY 
ASHISH BHATTACHARJEE 
Ms. PRANATISHARMA 
KHARGES WAR DAS 
HEMANTA KR. BAISHYA 
BISWANATH SARMA 
CHANDAN DAS 
SANJEV K. LAHKAR 
RASAMAY DUTTA 
Mrs. SAKUNTALA ROY 

N. 0EV NATH 
D. C. DUTTA 
Ms. SING DNA BARUAH 

S. DHAR 
MANWAR AU 

M. BORA 
Ms. PURABI MEDHI 
PRAN BORA 
H. SING H THANKHIEW 
P. J. SAIKIA 
RAJ KR. AGARWALA 
BHUPAL CH. CHOUDHURY 
JAIRAM GIRl 
SANTANU BHARALI 
B. R. PURKAYASTHA 
PRASANTA KR. ROY 
Mrs. GOURI SINGHA 
P.C. DEY 
S. N. SA 1K IA 
K. K. NANDI 
BIJAN CHAKRABARTY 
Ms. A. K. DEVI 
R. N. PURKAYASTHA 
S. K. SING H 
PHATIC BARUAH 
DIP KR. GOSWAMI 
R. K. JOSHI 
D. C. CHETIA 
SISIR KR. DAS 
MD. A HAN NAN 
MD. 10 SAL HUSSAIN 
DEBAJIT KR, DAS 
Mrs. ANIMA D. THAKURIA 
Ms. ANUBHA DAS 
Ms. N. BORDOLOI 
O.K. KOTHARI 
SATYABRATA DAS 
KALYAN BHATTACHARJEE 
TAYUM SON 
HARIN MAHANTA 
Ms, R.I. GOGOI 
Ms. R. D. MOZUMDAR, 
A. S. NAJMUD DIN 

U. C. BHATTACHARYYA 
RANJAN MAJUMOAR 
Ms. S. I. A BEGUM 
M.SHARMA 
RAMEN DAS 
DR.T.N. BARUAH 
N. N. OJAH 
S. K. PAUL 
M. C. DEKA 
PALLAV KATAKI 
S. C. KEYAL 
Ms. S. BARUAH (SHU VAN) 
SHEIKH MUKTAR 
A. CHAKRAVARTY 
Ms. J. PHUKAN (G000I) 
LUTFUN N. CHOUDHURY 
GAUTAM BAISHYA 
S. BHATTACHARYYA 
D.S. BHATTACHARYYA 
RANJIT DAS 
RAMESH GOENKA 
P. D. GOGOI 
Ms. P.S. HATIKAKOTI 
Mrs. SUNITI SONOWAL 
Ms. BABIFA (SNARMA) GOYAL 
PREM SAMAH 
B. K. CHETRI 
Ms. E. KAKOTI 
V. K. CHOPRA 
S. K. SINGH 
Ms. R. BHATTACHARJEE 
C. 1. JAM hR 
MALKIT SINGH 
H. K. SARMA 
BHABA KANTA SARMA 
MADHAB PR. SARMA 
S. H. SAIKIA 
K. C. SIKHWAL 
PURNA KANTA GOGOI 
SUDAMA CHAUHAN 
A. N. GOSWAMI 
U. K. BARTHAKUR 
Ms. GEETA DEKA 
Ms. N. OUTTASARMA 
BISWAJEEI COSWAMI 
Ms. S ADWANI 
TUSER SEN 
PRANAB J. PHUKAN 
JAIGNESWAR SAIKIA 
KRISHNA NANDA SARMA 
Mrs. R. PATHAK BORAH 
KRISHNA KANTA OAS 

HUSSAIN 
CHIRANJIB KR. DAS 
PALLABH BHOWMICK 

M. SARKAR 
SHYAMAL KR. GOSWAMI 
HARMOHAN TALUKDAR 
RAMANI M. CHOUDHURY 
MASLIM GHANI 
JAGAT CH. BEZ 
ARUP BORA 
UPTAL RAJ SAIKIA 
A. M. BUZAR BARUAH 
DHIRAJ KR. SAIKIA 
JAYANTA KR. MISHRA 
BIPUL SARMAH 
Mrs. SABITRI D. BARUAH 
ACHYUT PRASAD SARMA 
Ms. RITA KAR 
GIRINDRA KR. THAKURIA 
HEMANTAKR. NATH 
RAFIQUL ISLAM 
KALYAN A. SURANA 
Ms. INKY BORA 
Ms. L. CHENTALAPATI 
Ms. OEEPALI DAS ROY 
DR. (Mrs) SUMANAGARWALA 
ANNUPAL DUTTA 
SATIG RAM CHETRI 
P. K. ROY CHOUDHURY 

BHABESH CH. TALUKDAR 
BHUBAN CH. BAAUAH 
GIASUDDIN AHMED 
KHAGENGOGOI 
A. N. DHAR 
AMES WAR SARMA 

G. BARUAH 
ABHIJIT KR. GOSWAMI 
D. GOHAIN BARUAH 
MD. ABDUL HAKIM 
Mrs. S. DUTFA PURKAYASIHA 
MIT CH. KALITA 
BIMAL CH. SAlK IA 
BISHNU MEHTA 
TAFAllUL HUSSAIN 
TAUHIDUL ISLAM 
BIMALESH CM. CHAKRABARTTY 
Ms. SUNITA KEJRIWAL 
SUKUMAR CHOUDHURY 
NAZRUL H. MAZARBHUYAN 
BIMAN BARUAH 
TONNING PERTIN 
BASARUDDIN AHMED 
NILADRI LASKAR 
DHARMES WAR SAIKIA 
MD. ABDUL MALEQUE 
RAMENDAS 
HIRANYA KR. CHOUDHURY 
BIPLAV CHAKRAVORTY 
ARUNESH 0EV ROY 
Ms NILIMA BHATTACHARYYA 
PRABIN MAHANTA 
HEMANTAKR. MAHANbA 
DANDI NATH BORA 
ROHINI Kb. BORA 
ATUL CH. BARUAH 
BISHNU PRASAD CHOUDHURY 
MANI MOHAN RAY 
J. S. CHOWDHURY 
PABITRA KR. DAS 
Ms. SOHELI SEAL 
AJANTATALUKOAR 
NIRMALENDU SINHA 
Ms. 1 TSIBU KHRO 
Ms. ANITA DEVI 
Mrs. BABITA DAS 
Ms. FATIMA AHMED 
Mrs. ANU BARUA 
NILUTPAL BARUA 
BABITA DUITA 
UTPAL CH. DAS 
PHANI BHUSAN SHARMA 
ARUP KR. SARMA 
Ms. SACARIKA BARPWARI 
ACHINTA SHARMA 
SANDEEP DES ROY 
SUN IL MURARKA 
SHAH SYED SAMAD RAHMAN 
BISHWAJIT PRASAD 
Ms. MANJUR1 PRADHAN 
JYOTIMALA MAIBAM 
Ms. CHANDANADEKA 
0. M. H. A. KHAN 
MD. SHAMSUL ISLAM SHAH 
SYED IMDADUR RAHMAW 
PARAMANANDA BORA 
JAVANTA TALUKDAR 
Ms. BANTI SARMA 
KULENDRA BHATTA 
Mrs. ARCHANA DEKA (LAHKAR) 
PRAFULLA KR. BARUAH 
CHITTARANJAN GOSWAMI 
NASA KR. BARUA 
BIMAL KR. BAISHYA 
Mrs. NILUFAR RAFIQUE 
ZAFAR IQBAL 
DILIP CH. BORAH 
KALI RANJAN DEB 
Ms. MECHAMALA SHARMA 
MD. LUTUR RAHMAN 
MANIA SARMA 

SUSHIL KUM'AR AGARWAL 
ADIL AHMED 
Mrs. NANDITA MORA 
Ms DEEPAWALEE DPS 
Dr.(Mrs) PRANATI CHKRABARTY 
SIDDARTHA 	MA 
Mrs. RAWOO GOSWAMI 
ANJAN KR. DEY 
SANJAY KR. MEDHI 
MD. SHAMSUL ISLAM 
RATUL GOSWAMI 
JAIRAM SAIKIA 
CHATRA BHUKHAN GOGOI 
BHUMIDHAR BARUAH 
MAY KR. BARUAH 
DEVA KNT. SAIKIA 
DEBAJYOTI TALUKDAR 
MRINAL KANTI CHOWOHURY 
Mrs. MINAKHI D. G. BARUAH 
RAHMAN ALl 
RAJ KUMAR BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
Mrs.R. BHATTACHARYA GHOSAL 
I BENDANGWATI JAMIR 
ABDUR RAHMAN SIKOAR 
NFFYANANDA BARUAH 
NASA KR. NATH 
PAUL PETTA 
Ms. BINA TRIPATHI 
ARIFA KHANAM CHOWDHURY 
DHIRM MONI BORDOLOI 
BHABA Knt. GOSWAMI 
Ms. SHARMILA BHUYAN 
MUKUL GOSWAMI 
JITENDRA NATH SARMA 
HAMIDUR RAHMAN 
SATYA BHARALI 
BISWADEV SINHA 
HITENDRA Kr. DAS 
SHASKAR 0EV. KON WAR 
T. N. SRINIVASAN 
Mrs. RINI BHARALI HAJARIKA 
DILIP BARUA 
NASA JYOTI DUTTA 
Ms. R. T. PHOOKAN 
MATHEIM LINGGI 
OHAUVAJYOTI BORGOHAIN 
APARNA 0EV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI 
Mrs. NIRMALI DEVI SARMA 
CHITTA RANJAN DAS 
ANJU TALUKDAR 
KAILASH NATH DAS 
RAJANI KNT. SARMA 
SIBAPRASAD 0EV 
INDRANI SHARMA 
BHANU SENAPATI 
NANI TAGIA 
DEBASHIS SUR 
ANURUPA 0EV 
RANADIP DUTTA 
RAJENDRA KR. PRADHAN 
SANTANU SHATTACHARYYA 
SATYAJEET SHARMA 
DEBA KR. DAS 
PRIVATOSH BHATTACHARJEE 
BIMAL KR BHUYAN 
PARITOSH PURKAYASTHA 
Ms. RINA BHATTACHARYYA 
DEBMIT BHATTACHARJEE 
PRADIP DUTTA ROY 
MRINAL KANTI MAJUMDAR 
D. BHATTACHAAJEE 
B.M. CHOWDHURV 
SOUMITRA SAIKIA 
SYED MD. I. CHISTIE 
DR. MANJUSHREE PATHAK 
RMKUMAR VERMA 

from the executant, 	• 	Mr. .......................................... will lead me/us 
and accepted. 	 In the case. 	 4 

Lç\tk 	tdvocate 

. 	

rinted and Published Qauhati high Court Ba ASS lation, Ouwahati 
•... .1 

Accepted. 

Advocate 

1 	- 	 t .  • 
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PRO F IC IENC Y C ER 1/F/C A TE FOR 
TYPE WRITING 

(TIiD il'T 

21oI/daTgT1Tr/Wje 01 

Rupak ch.kreb.rtY 
nive exai;ued 

chakrab.rty 
who has Teen 

iraned n the georg e C sttd!o12 of (o,nrnerce & LeIe g raiih y  at 

tn 	 (iype-wntin g  (cJhind) and cain iIJIC 
__-__._ 	ti! 	 IV 0 rcls 

per rnnu1e. 	Ce/ce has a fa;r Lnowledg e 	abiIain g  tvorLs. 

T c,ng;der ijw/vr cfuahiJ;cd to ztnderlcjethe clui;es of a 	ypsl. 

Dated, Coocb Behar 
lheSeL9 	19 

•*C 1 '  Pri  
George Institution of Commerce & Telegraphy 

0 
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/ 	\' WEST BENGAL COUNCIL OF HIGHER SECONDARy EDUCATION 

hesttement of m2rk; obtained by 	 .< ICI cl 
/Roili p .D/ [',1 ' 	 NoIG 	 at the Higher Secondapj ExamInation heIdiItAprII\LB3 	1  

4 44 	LANGUAGES 	 COMPUtSOIy ELECTIVE Et.iS,Ecrs 	 oPTIoNAL ELEC11VE SUJEi\ 	I 1 ' 	s 	. 

: 	 . '!.( 	fl 	çr.
A.  

60  

Fu 

Marks 
11 31 10  

gt 
larki 

13' 	P6Sc. 	 1j7 	
f4)I 	 t/ 

Th 	
P 	Th 	Pr 	Th 	Pr 	th) 

I 	

ç DID 

PF Marks. I3l - foo 	
'!i 

.( ' f\I 
Prepared by 	

aj 	

! 	 aePutrSecretorY(E,m) 

- 	 .. 	 .. 	
.. 
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DINHATA 
TELEGRAPHY & COMMERCIAL COLLEGE 

AtfiliatedTo The Board Of Commercial Education, Government Of West Bengal. 

ESTD.-1957. Regd. No. Coo-2 
P.O. DINHATA, Dist. Cooch Behar. West Bengal. (INDIA). 

A. Regd. No 	 Date... 	tóJ99/ 

PERIODIC CERTIFICATE 

As per Periodical Test Record Book, held on ............... 	... 	....... 

Sri/i .................................. 

S/o, 	........ .LSXi ........c&. 	acqui 

SPEED 	.... 	.P 	irLJcH/ENGALf.............!.. ..... 

During his/her Schooling I found him/her sincere, diligent and active habits 

and capable to undertake any Government or Private official dutiestt 

• 	. 

,f 

14.11 

• 	.MINCIPAL, 	 /1 

DINHATA TELEGRAPHY & COMMERCIAL COLLEGE / 
(Government Affiliated) 

P.O. Dinhata, Dist. Cooch Behar. 
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RECRUITMENT BOARD : RAILWAY  

\ 	
Station Road, Guwahati 78OO1 

4Vw*ri 	
MPWYME.NT NOTICE NQ 1195.1

$ 	? 

	

DATE QF PUBLICATION 03 5 '5 CLOSING DATE 9 6 95 	
1 	4 

	

ji~

App1ictiOns are ;nvited in prescribed application form 	EnIi 1 'and Bengili Medium 	2Oto4OycarS 	
' 	 I 

obtamable from the important Railway Stahon OR in a prolorma 	 in scale S .  

ucIoscd hcreith (to be neatly typed in a standard size thick paper, 	121 2040/ 	LQL1LThI 10 (UR 5 SC 2 ST 2 QBC-I 

only one side) for the IoIIQwing temporary posts likely to be permanent 	Qk iJi1SAIiQN Matriculate 	
80 W P M & 4 W P M 	4 

on the North East Frontr Railway Applications comptete in all 	
shoithand and Type 4.ritin6 rcspcctiVcly (nowladge of HindI 4  

respects along with required enclosures should be cnt to the Assistant 	steiography is an additO,flaI QuaIificatioii andyll j3ç 
Secretary Railway LRcruitmen 	Boarçl Station Road 	prrencc A 	18tp3Oyeat 	 c 

Cuwahati 781001 Assani 1 under certificate of posting so as to reach the 	
, A RTMENT MEfl1rAI 	

I 	;4r" 

Board s office on or before 17 30 his of 9-6 95 The applications can also 	
? 

bodropped in the 	,p1ication Bo kept in the RRB office before 17 30 	 -" 	--- 	
I 4cak ls l4((J NQs.Qi& 

hrs of 9 6 95 EMPLOYMENT NOTICE NO AND CATEGORY NO 	
14 (UR S ST 2 OB4) QUA1HCAfl01 TIi,cndtdate5.. 	i 4 

AGAINST WHICH THE CANDIDATE APPLIES MUST CLEARLY BE 	
mu' hive pascLd MitriculatiOn or its equivakn 	 j 

WRIUEN ON THE TOPOF THE COVER ENVELOPES POSITIVELY 	
a certificate as Registeri d Nurse and Micw(j 

, 	 this three years course in General Nursing a'tt 	 oirs 1& 
DEPARTMENT MANAGING P BRANCH 	 MNiIery from a School o( Nursing or other 

&T :1RY NO I ASSTF TEACHER GRADE I (BOTANY in scale 	thjndiin Niiring Council OR B Sc Nursing Candidatca5Sing B Sc 

Rs l640 2900/ for English/Bengili Medium Railway School 	(\ iii) IIl be ,i(fl tWO advinci- incrunentS on tJ'e merit o' each 

Temporary but likely to te made permanent NQOF POST I (UR) 	c tidaic under the sanctIon of conpcteflt authority. On selçctiofl their 

QJ.C ALIJ ICATION i) lind class Masters Degree in Botany. (ii) 	nitiis iiiust bi. borne in the Indian St iti. Medic1 Register They must be 

University Degree/Diploma in Education/Teaching OR Integrated two 	ab to piik in English Hrndi Assimtsç. or 8cngali AG.E Between 20 

years Post traduate course of Regional Colleges of Education of 	to IS' ylars with 5 yi.ars relixation for SC/ST candidates Both 

NC FR f (iii) Competence to teach through English and Bengali 	Mik/fl miii cindidaks can ipply .  

Medium 	2oto4oyears 	 N B - (i) ACENEkL RLAX.ATION IN Ut'PERLLlUIQB-Ai& 

JIGORY NO 2 ASSTF TACHER ('RADE I (PHYSICS) in scale 	 C0VI.MVN1TIE51cTEc0RLES OF 

ls 1640 2900/ fornglish/Bengali Medium Railway Higher 	 GIYEftBY 2 yEARS pESJDESTHE Ac. JEkA 	NC'1VUL 

Secondary School Temporary but likely to be made permanent Q& OF 	 PARA 2 THIS RELAXATION Is APPLItADL  R 	SWJI4 	', J 
)Q.I 1 (IJR) QIJAL1ICATION I) lind class Masters Degree it 	 EFFECT FROM 	 / 

Physics (ii) University pcgree/liplonia  int.duCation/Teaching  OR 	 iiF CANDIDATES MUST HAVE ACOUIKETEU1AJ 

y.
Integrated two years Post Graduate course O Regional Colleges of 	

LAIb poWN AT TH TlNE OF StBMLJ 
1 

J. 

ALE2Ii.'Yb" 1 ASr1' TEACHER GRADE-Il (SCIENCE) in scale 	 WITHHELD OR NOT DECLARED AR OT ELLGIBL CO APP1 

Vs 1100 2600/ for Assamee Medium Railway SchoolTemporarybut 	 -' T 11 A 5 INSIRUCCION  1. 
likely to be made permanent IQQE1QSI I (UR) QIJALIFICATION 	 V 

ABBREVITION USED 
U Hod cuss Bichelors pegree with one of the following group of subject  

SC =-Schcduled Caste, ST Schedul Tribe; 
45% marks can be considered equivalent to tliid class where there is 	

ed 	UR Un-Reserve&:" - 

ri Vi 	demarcatio of class inachelor's Degree. (i) Physics, Chemistry and 	
OBC = Other Backward dass, 1.P10. = I ndian Postl .brder, 

j..
one subject out of Ma(hs /Botany/Zoology OR (ii) Botany, Zoology and 	

EXSM = Ex Serviceman PH = Physically handicapped 

one-subject out of Physics/Chemistiy. (2) University Degree/Diploma in 	
1 2 The number o vacancies stiow1 may bei 	o a ra" 

L3 	
: 

'* on/Teaching OR 4 years integrate Degree course in Regional 	
1.3. SC/ST/OBC candidates canapply against URposts.but they will 

V 	CL'ges' of Education of N C E R T (3) Competence to teach through 	
have to compete with UR candidates SC/ST/OBC candida4es 

- -. -Assamese Medium20 to 40 years 	
need apply strictly against their respective vacancies only .  

CATEGORY NO. 4 ASS. TEACHER GRADE-I (COMMERCE 	2. AGEUMIT 	 S 	

-S 

WITH SPECIAL PAPER BOOK-KEEPIN& ACCOUNTANCY) in 	 . 	 - 

 

— 	-.. 	 - 	 , 	 , 

	2.1. The age wiIbe reckoned as on 1 5 95 The upper age limit is 

scale Ks. tb4u-29Uu/-.tOr p.ssamese ivieuiurn isauWdy 

SC1iOOITCflPOYbPtJC1YQbII.nWW 

relaxable as under :- 	. 	 •- -.. ...................... 5, 	 s. 	 S  

By 5 	for SO/ST years l.r$t 

candidates  
with special paper Book Keeping and Accountancy. (ii) University 

By 5 yeirs for Bonafide displaced Goldsmiths 
Degree/Diploma in Education/Teaching Integrated OR two years Post 

Gnduate course of Regional Colleges of Education of N C E VT (iii) By 10 years in case of physically handicapped 	 I $ 

Coinpeteiice to teach through Assamese Medium 	201040 years Upto the age 40 years for RESERV S1S not yet empl0cd4  ln4, 
i 

cALQRY NO 	5 ASS 	TEACHER GRADE I (COMERL Covt service 	 I 	 ) 

ii Upto 	 bygrou  

'1 Railwiy saIhnd 	ulturs/substitUteS 	rovidedthäT 
WIrFI SPECIAL IAPER BANKING) in scale Vs 1640 2900/ for 

Assimcse Medium Railway Higher Secondary School Temporary buL,....... 

likely to be ma 	ermanent NO OF POST 1(SC) Q]JALIFICATION 

11 	isMaster s Degree in Commerce with special paper Banking 

they have put in minimuni of 3 years sirvtc (continuous or 

broken) subject to the condition that the age of 45 yrs is not 

(ii) University Degree/Diploma in Educ-ition/Teaching OR Intigrated exceedid in the case of SC/ST candidtes and 49 yrs in case of 

two years Post Graduate course of Regional Colleges of Education of,  others 	For working quasi Administrative offi.es of the 
Canteens 	Co 

N C ER T (iii) Competence to teach through Assamese Medium Railway orgahisation such as Railway 	 - 

20to40years 
Operati'e societies and Institutes upto 5 years service 1  

CA3IiQBY NO 6 DEMONSTRATOR (PURE SCIENCE) in scaleRs 
rendirid in such organisations which ever is less 

1400 2600i 	for English/Bengali Medium Railway School Tempora Upper age limit in case of widowS divorced women and women 

5.  

\ i\ 
uui . Iiety ..Iu 	I/ 	U'='. 	 ......... 	. 	,- 	 '.., — •.'_$•' ------- ;•_..-, 	S . 

OUALIFICATION 	i) lInd class Bachetors Degree with Physics, 
45% marks can be 

- 

shalt be relaxed upto the age of5 y?i 	(uplo 	yrs t e ,set 

SC/ST)  
Chemistry and one subject out of Botany/Zoology 
conidi' i.d equivalent to Itnd class where there is no demircation of Upto maximum age of 45 years (50 years for SC/ST) foi 

class in Bachelors Degree 	(ii) University Degree/Diploma in9 repitriates from Burmi and Shri Lanka who migrated B 

i Education/Teaching OR 4 years integrated Degr(.e course in Regionil Flbrs ie'o'r 
- 	 . 	

.'..• Ci'Tk'1c of Education of N.C.E.R.T. (iii) Competence to teach through 

- : I ..... ..... 



from the following deficicocsIiuegulriti 
rejected (i) liacomplete/illigible dp')at;p 

71- 
made on newspaper' cuttings(ii).,pns1gne 
without 1 P0 1 P0 withoitt post office ea 
amounts for unreserved ca6didates7bBC!l 
and proper enclosures (v) Unattted or se) 
documents (vi) "Without two sel1ad 
with Rs 200 postage stamps (Vii) Thepplu 
the candidates who do not fuiiiItheeIigibl 
rejected 

(a) The certificates postal order, photbg 
separately subsequent to the receipt of thp?pp 
connected with the application tui c .  1  icopap 
be rejected sumrnatily  

Free second class Railway pass aand 
by the Board to the candIates who belong ft 
or who are bonafide displaced persotlsf... 
called for written examination atdin 1eç 
caladidates called for are tO appear at t'bei' 

The date and venue of the written examint 
will be fixed by the Board and will be mtuj 
candidates in due course Request for pc 
examination/Interview an Ilt d change oentr 
entertained 

CANVASSING IN ANY., FORM..W.1LI 
CANDIDATE 

The decision of the Board in all matters, ii 

acceptance or rejection of the application i 

passes Penalty for false information mode of 
examination speed/practical  

allotment of posts to seTected candidates e 
binding on the candidates and ao enquiry ot Ct 
entertained by the Board in this connection 

MOl)E'OF SELECTION :'ThcsclectionwIlF' 
of writtcn examination, speed tc5t/practica 
Merely satisfying the educational quaifh 
prescribed iielf will nOt 'cons),if'ute"ariht' 
written exauiilnatloti unless the candidales Ii 
requirements given in the Ep!Qyzcnt'Noti 

The syllabus for the wiitten xarninat1on 
conformity with tjaeducalona1"s6nd 
qualifications prescribed: for the ariouos 
be of objectivc.cum-subjcctivenatür 
Generdl English, General Arithmetics arid tI 
the respective categories subject to minor v il  
test will consist of one siting of 4uration'2 to 

The Railway Ricruitmcnt Board at its disct 
written test (5)/Practi61/Speed' tet•.(s) 
considered necessary for allor for a 'imited i 
including absetitees as may .be.déemèdi 
Recruitment Board 

/ 

The appointment of cahdidates would be 
found Medically fit in the appoprte'c 

The selection of the 

ins; The vri 
ir. 	.. 

• 	 . 	 ..•. 	 -..--.. .- 

•. 	 ...... 	
•: ' 	

•.,.:. 	
•°." 	 . • 

. 	 • 	 - 	 . 	 • 	 - •S  .• 	 • 	 , 	 •• 	 ",.- .-•.xA*? 	.. 	 . 	. 	... . 	. 
' 	•. 	 ( 8 

•.• 	 . •..•. 	 - • '-.• 	 .••.. 	 4 . 	 • 	 . 	 . 	 • 	 • 

Jndia 	r 	1st- Jiner  13 	d 1st Novenber 	1964 on 	after 	 an
. 

respectively 	d from East 'aiçithan KNoW Bangla Desh) or 
or after 1st January 191A 

a 	HOWTOAPPLY 

3 1 	cindidates should apply in their o*n hand writing either in 
English with ink/ball pen (Not in pencil) on goode 

quality plain white paper of foolscape .&ize (i e 330 mm x 220 

~ 	mm) on one side of the paper in the format as given at the end or 

r 	prescribed RRBs application form obtainable from important 

( I 	Railway 	Statiofis of N F RLY 	trictly 	observing all 	the 
lnstruUionsg1ven In Employment Notice Newpaper cuttiigs or 8. 

J 	the Xerox copies or any other format should hot be used 
3 2 	Candidates should note that only International form of Indiai 

I 	nuiierals (I e' 1 2 3, 4 	) should be used while filling up tht.  
application fo;m 9 

3 3 	They should fake care that entrie Wade in the application foriti 
are clear legible and withoter1stngor4verwntings 

4 	EXAMINATION FEES 
4 1 	For SC/ST/hysically Handicapped 	NiUbeing  exempted) 10 
4 2 	rOR OThER  

For post carrying scale of pay upto Rs 950-109/ = Rs 20/ 
For post carrying scale Of 	y a pabov,e Rs 950-5O0/ ='Rs 30/ 

4 3 	Fhe above examination fee shoId be paid by UR/OB€ 
candidates In the form of CROSSED IIIDAII POSTAL ORDER 11 

ONLX (Purchased on or aftCr the date of publLcation of this 
Employment Notice but before 9 695) drawn in favour of the 12 
Assistant Secretary RRB/Gowahati I{emltance of examination 
Ices in any other form 	xept I O P 	itl n  t be accepted The 
examiation Fee is not refundable under any cirumstances An 
appllcationrnot accompainedby 1. P0 for the requisite amount 
will be summarily rejected The candidates should write his/her 
name, Full ,kddress 	N 	sJo onthelPO rhe counter foil of the 
I P0 should be retained by the candidate The 1 P0 No and 

- 	 vafuetshould be mdl 3tedYt -tIae'ppltcazI0n fOrOl tiC In th 
providedin the prescribed format attached below 

S 	ENCLOSURES TO THE APPLICATION 
thefollowing enclosures should be firmly stitched along with 
he aplication form. If any of. these a re not'sent or sent 

separately or subsequent to the receipt ofj the application 	the 
application will be rejected The enclosures are 

5 1 	Crossed Indian Postal Order of the required amount towards 
examinatio nes fe 	if not exempted otherwise 

• 	 • 5.2.. Thrce.copesof recent photographs of passport sizd, one pjistcd on 
the application in the spice provied and two firmly stitched 
with the application 	The photographs should bear 	the 
signature of the candidate 

• 	 ),' .......... 	 •...• 	 ..,, 	
.. 	 . ... 

5 3 	Attested copies of Caste certificate from competent authorities in 
the case 	Scheduled Caste/Scheduled Tribe/OI3C candid 
only 

5 4 	Attested copy lf Mark 	Sheets and 	other 	certificates of 
educational qualifications 

S. S. 	Attested copy of documentary evidence of age j-I S L C Admit 
cardetc 	 r S 6 .ttested copy of No 	objection certificate from employer 	if 
already employed 

• :,. 	. ., ;. 	 postage stan 
6 FOR SERVU 

• 	
• °' ': ,Cándidtes 

r(d Institut 
apply.  dire 

'CERT1FIC 
date br ap 
account of a 
office No 

• 	 '': •. 

•''. 

acptad 

'? 	'epité 
conftary to 

a4'. 

ps pasted 	 18 
• 

'1 hi Pailway Recruit 	nti3ord is 
IC EMPLOVEFS.. inidver ant errors in pitffing of the po 

'.• .' .....:. 	 'i.. 	. 	 .' 	 '.' 

	

. 	 . 

ierving in Goit Quas Adnan Ofuice/organisation 	19 
. 	

. 

The Railway Rccruitmcat Board is 1notl 
should apply, thrpugla proper channel or should delay or wrong delivery 

tly to th 	RRB/GFt'/ with 	Ui :ECTIQN 	20 CLOSIN 	DATE ilie closing date fo _ 
tE fromtl?eir cinloyer W avold delay The last in the of fin, of Railway Recrnmentl 

lication to reach thi 	tIuice will not be vlctcnded °' 	i i-i,.D" upto 17 30 hrs either by depositln4 In o 
ay dLay  in trarsmlhirthe  application,by concerted  
4vance copy of at)(ca'tion 1  viIl be 	intertained 1  
ireceyda(tir the 	lIn 	dae/ hotr 	will not be 

, 

t" 

4• 	 MEMBE 
phcatonJs'. reqdire 1 tdbc sent fo!.each .categor ': 	 . 	 . 	 . 	 gAIIWAREcfim 
this,if more thaiL 	ne post is applied for in one 4. 

. 	 4 



 

}J3/G/41/10 

CAiJ LETTEk/DMIf C41i.D FOR THE WRITTEN 
EMtN1T:, CARy NO4 LOYi1ENT 
NOTiCE NO. j/°ç , 

TO 

i/ t. i  
1 

'-.4,tOk 4?ly,Jj 

	

Your ROLL NO. is I 	 1 • 	
. 	 x 	 3• 	 L 

This is your caii ietter/dmit Card for the 
ion for th. post ,i _______ 	in cal 

____________ under E/otice No 	 No.j 
the N.F.kailway. 	 ••• 

Qfi4op hPJTT5N &Y.941NATION ISII.S GIV 

1)Y 	 TIME 	 VENVE  
S- c,. 	 L O. G 	t---- 	 3 

j .  

	

W .L1 tot bc,  admitted to this written exanth1aU 	-tth 
.et4 er/Adxnjt Card and 	es not itself qi 4e any 

- C 	.LOfl • 

1.r.J 	 - 	dature has been accepted provisionallY and 1t 

lOyrn-- N 	
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RE G4/W1VMII 

RAILWAY RECRUITMENT BOARD: GUWAHATI 

NOTiCE 
	

I. ,  

The following candidates whose flames and Roll Numbers 
are given below, have been recommended to the General 
M2nager(P)/ N.F. Railway/ Maligaon for appointment. 
(A) Jr. Stenographer (English) in scale of pay Rs. 1200-2040/- 

Category.No.. 7 under Employment Notice No. 1/95 
AGAINSTUR POST 

Sl.No 	Roll No. 	Name 
810704 	Anjali Dcvi. 
810786 	Mis Chakravorty. 	 * 
810798 	Mrityunjoy Ghosk, 
810018 	Dehasish Chowdhury.,- 

6. 	810589 	Rttpak Chakravorty. 
810777 	Pradp Kr. Sarkar. 
810761 	Nkimdi 
810767 	KamaIa.)eka:.— 
810794 	Pahitta Kr. Kakati. 

10. 	810759 	Satyanarayaii Goswami ;. 

AGAINST S.C. POST 
Sl.No. 	Joll no.- 	Name 
E.j320 123 	T Krishna Das/ 
2. 	820246 	Sanjoy Kr. Raivk.  

AGAINST S.T. P0S11  
S1.No. . Roll no. 	Name  

830077 	l3ay Ch. Baro. 
830108 	Binoy Kr. Daimary 	4i Cpflcgc. 

- AGAINST O.B.C. POST 
SLNo. Roll no, 	Name 

840025 	Santosh Kumar. 	/ 
940062 	Pankaj Jyoti 

L 
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Sp'eeialheAlth check-up 
f6r LP'students 

From Our correspondent 
BONGAIGAON, June 18—A 

• meeting of the Bongaigaon 
District Development Committee 
was held on June 10. The 
meeting discussed the imple 

• mentatlon of special health 
• check-up programme for pri-

mary schOol students in the 
district and asked the Joint 
Director of Health SeMces to 

• prepare a plan to cover all the 
students of 963 LP schools in the 
district. 

• 	Addressing the meeting the 
Deputy Commissioner, Aftab 
Ahmed requested the heads of 

• various development depart-
ments to submit future plan of 

• 

	

	áctiàn to develop the district 
with locally available resources. 

The meeting also decided to 
• uttilse the water resources 

•  available Iii the district and the 
community polytechnic scheme 
of Bongalgaon Polytechnic for 
the benefit of the youth.. 
• Land revenue : The State 
Government has decided to 

- enhance land revenues of 

• From Our Correspondent 
AZARA, June 18— A work-

shop on the necessity of bamboo 
crops and its preservation" was 
held recently at the Horti-
cultural Research Station, Kahi-
kuchi. 

Participating in the workshop 
as chief guóst, Dr Alok 
liuragohain, of Cauhatl tlnlver-. 
sity, explained the significance of 
bamboo dse. 

lie stated that bamboo Is aish 
described as green gold' and 
'timber of the poor people'. 

Dr lBipin Rhangia, Associate 
Professor' of Biswanath Agri-
cultural College and Sri Beni-
madhab Baniah, District Agri-
cultural Officer also attended 
the -wbrkshop. 

Dr Khangia explained the 
techiniques and utilisatlun of 
bamboo crops in the field of 
industry. Dr Basanta Kr. Chakra-
barty of Assam Agricultu(e 

Bongalgaon town as per Land 
Revenue Re-assessment Act, 
1938. People who want tubmit 
objections to theenhancetnefltdf 
land revenue may do so wIthin 
six weeks from the dkte of 
publication of rifixatiori notifi-
cation In the Assam Gazote, says 
an omcial press relca.qe, 

Lawyers' resentment The 
Rongaigaon Lawyers' - Aocia-
tion opposed the move to 
transfer the cases under Railway 
Properties (Unlawful Posses-
sion) Act, Motor Accident 
Claims Workmen Compensation 
Act, Consumer Forum etc to 
Guwahati. A resolution was 
adopted to this effect in a 
meeting of the Association held 
on June 7 under the president-
ship of Sri Gopal Chandra Das. 
The meeting expressed resent-
ment at the move made by the 
Government without consider-
ing the difficulties and financia 
implications for the litigan 
public., 

Convicted for murder Th 
Session Judge, Bongaigaon, M 

Narayan Kalita, Minister of Stat 
for Revenue and Serlcultu 
(md). 
,Dharna jteg.d The Earn 

rup district committee of - th 
Assam Press Correspondent. 
Union staged a two-hour dharn 
on June 7 in front of the CIrci 
omee of Palashari in protest 
against the killings of Parag Kr. 
Otis, . Executive Editor o 
Asomiya Pratidin, Pahitra Nara-
yam Chutla, DlpakSargiyari and 
Manik Deori. 

SOuth Karnrup Press Club, 
SoUth Kamrup New Writers and 
Artists Association, t)akhaia 
Lultparlya Dal, Azarn Aniarjyoti 
Sanghn and Dakhin KamYup 
Sasetan Parishad also sat on 
dharna. 

The Kamrup district commi-
ttee of APCU later submitted a 
memorandum to the competnt 
authority demanding adequate 
security to the journalists. 

Sarkar convicted Abdul Rahman 
of Monakocha .vllltige under 
Manikpur Police Station to 
undergo rigorous imprisonment 
for seven yeArs and to pay a flnè 
of Rs 50000 o In default to 
undergo further rigOrous Im-
prisonment for two years under 
Section 447 of IPC for murdering 
Knnteswar Di's of the same 
village. 

The accused Abdul Rabman 
attacked Kantcswnr while 
ploughing in the,, field on 
February 27, 1980 with a lathi. 
The injured Kanteswar died on 
his way to the hospital. 

Sri R N Das, Public Prosecutor 
appeared for the State while Sri 
M Mahmud, advocate defended 

Noappointment 
after selection 

By A Staff Reporter 
GUWAIIATI, June 18—The 

failure of the N F Railway 
authorities to appoint any of the 
16.successful candidates in the 
post of Stenographer even after 
six months from the date of 
announcement . of. interview 
results for the purpose, has ben 
viewed by the conscious circles 
here as one more bid to deprive 
the indigenous people :of job 
opportunities In the Railways by 
some vested interest circles. 

According to knowledgeable 
sources, the Railway Recruit-
ment Board, Guwahati, had 
declared ten general, two each of 
the Scheduled Caste, Scheduled 
Tribe and OBC category candi-
dates, eligible for the post of 
Stenographer through a news. 
paper notification on December 
12, 1995. Most of these job 
nokèra were local youths. 

But, despite there being some 
vacancies against the posts, the 
N F Railway authorities have 
been allegedly showing no 
interest to absorb any of the 
selected candidates, allege the 
sources. 

ñaia 
memorial award 
GI.'WAIIATI, ,June 18— The 

Assarn- State Centre of the 

Missing o.far 
boys; crteS 

Froni Our Correl- 
DULL&JAN, June 18 - Th hi 

aged In between thirteen and fiftel. 
of Dnulajan and at different times d.. 
created quite a sensation in tholt 

Altogether nine boys, all studel 
Of the locality, vvere reported missi 
three were traced and reacued by 

A large number of parents, 91 1 il  
educationS1 institutlOnba of t)ullaj, 
convened by the fflcer.in-charge d 
June l to discuss the situation al 
prevention of further occtlrcnce oh 

The police have ruled out the p 
any extremist outfit in the reed 
suspected that some drug traffickq-
lured these adolescent boys to cart 

The police administration has tF-
and guardlaiss to be alert to keep 
their adolescent children and to pL4 
they go out fOr private tuition after9 1  

The O.C. of Düliajan police ala 
adeiUate steps have been taken 
missing boys.  

The name8 of the mIssing boys 
Class IX, Monorvjafl Clietia (15) 
Class IX Gaiiesh Ch. Gogol (14) C • 
Class VII and Rátul Gogol (14) Cl - 

14 	..Ir- 	' • 

Withdfawa 
GUWAHATI, June 18—The 

Central Committee meeting of. 

the Assam People's Frnt held 
recently here at Karbi fihawan 
under the chairmanship of Sri 
HoilramTerang, General Secre-
tary of ASDC and MLA. - 
demanded immediate with-
drawal of Army Operation in the 
State, says a press release. 

The meeting attended by till 
the newly elected MLAs of ASI)C 
and representatives of other 
cohatituents namely Autonomy 
Demand Struggling Forum 
(ADSF) Mising Mimag kehang 
(MMK) and CPI(M-L), Libera-
tion discussed the poli-
tical situation of the State 
and the organisátional position 
of APF and also adopted APVs 
stand on the burning issues at 
present. 

The meeting descrLbed rene1.v-
ed Army Operations in the State 
In the name of solving the U1.FA 
problem as  'most uzifortunate 

Workshop on bambo 
crops, preservation 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 

• 	 IN THE MATTER OF : 

O.A. NO. 193 OF 1996 

Shri Etpak Chakraborty .., Applicant 

Versu.s 

Union of India and Others... Respondents 

AND 

J THE MATTER OF : 

Written Statement for and on behalf 

of the Respondents. 

The answering respondents beg to 

state as under : 

1. 	That the answering respondents have gone 

through the copy of the Application filed 

by the Applicant gnd have understood the 

content s thereof. 

• 	2. 	That save and except the statement 8 which 

'are specifically admitted here-in-below, all 

other averments of the Applicant as made in 
. 

• 	 Contd ...,. 2 
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the Application are categorically denied. Farther, 

the avermente of the Applicant which are not borne 

on records are also denied. 

3. 	That with regard to averments made in 

paragraphs 6.1 to 6.10 of the Application, the 

answering respondents do not admit any thing 

contrary to the relevant recOrds. 

40 	That with regard to the statements made at 

paragraph 6.11of•the Application, it is submitted 

that the contentions of the Applicant as pat 

forward through this paragraph are not correct and 

hence denied. It is to state herein that the 

Respondent No.2, i.e. the General Manager (P), 

N.F. Railway, Maligaon, Guwahati-il is not duty-

bound to appoint the Applicant as recommended by 

the Railway Recruitment Board and prior to 

appointing any personnel many other formalities 

are also to be gone tnrou.gh. Mere empaneirnent of 

any Candidate does not give him the indefeasible 

rignt to be appointed and in this connection 

Para 113 of the Indian Railway Establishment 

Manual Volume 1 (Revised edition 1989) issued by 

the Railway Board clearly lays down interwalia 

as under : 

- 

	 I' Selection of a Candidate by a 

Board or a Railway Administration is, 

Contd .... 3 
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however, no guarantee of employment 

on the railway which is subject to his 

• qualifying in the prescribed medical 

examination and to his being otherwise 

.itabie for service under Government 0 

Moreover, it was already made clear to the 

Applicants through the Genera]. Instructions 

No.].7 of the said Enip&oyment Notice No. 1/95 

dated 26.4,95 against which the Applicant 

submitted his application for the post of 

Junior Steno grapher (nglisb) in scale 

1200/- — 2040/- that the Selection of the 

Candidates by the Railway Recruitment Board 

does not confer any right on the candidate, 

for the po at. 

5. 	That with regard to the statements made 

at paragraph 6.12 of the Application it is 

admitted that the list of 16 Candidates including 

the name of the Applicant was recommended on 

9.119 95 to the Respondent No.2 for processing 

appointment. But while the matter was under 

process and the biodata and other documents etc* 

were under scrutiny by the respondent No.2, as 

required, the Respondent No.2 received complaints 

of maipracticés and irregularities in the said 

Contd .... 4 
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selection process. Confidential letter from the 

Chief Vigilance Officer, N.F. Railway, Maligaon 

in that regard was received advising the Respondent 

No.2 to pend the matter of issuing offer letter of 

appointment. The relevant portion of the Chief 

Vigilance Officerts  letter is extracted herein 

below f or ready perusal : 

....... As a number of complaints 

have been receIved alleging adoption 

of maipractices in the above recruitment 

and the same are under investigation, 

it is requested that no appointment letter 

for the post of Jr. Stenographer (English) 

e1oald be issued till a clearance is given 

by Vigilance. " 

Thus, in view of above, the Respondent No.2 had 

to ref rain itself from taking further action for 

issuing appointment letters to the applicants. 

SubsequentLy, the Respondent No.2 also received a: 

letter from the Railway Board for cancelling the 

recruitment proceedings of Jr. Stenographer(Englisb.) 

due to numerous irregularities detected by the. 

Vigilance Department. A copy of the letter 

No. RRB/G/41J90 dated 5.9.96 issued by the Chairman, 

Railway Recruitment Board, Gu.wahati cancelling the 

recruitment panels of Stenographers and Craft 

Teacher (3M) in pursuance to the Railway Board's 

Contd .... 5 
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letters No. 95/E(BRB)/25/13 dated 7.8.96 and 

No. 96/E(BRB)/25/13 dated 21.8.96 are annexed 

hereto as Annexure B/i. 

64 	That with regard to the statements made in 

paragraph 6.13 of the Application, the answering 

Respondents do not admit any thing contrary to 

relevant records of the case. 

70 	That with regard to the statements made in. 

paragraph 6.14 of the Application, it is emphatically 

denied that there have been any foul play in issu.ing 

the advertisement Notice No.1/96 dated 20.5.96 or 

there has been any relevancy with the other cases as 

alleged. The Advertisement Notice No.1/96 dated 

20.5.96 was issu.ed for additional .8 posts of 

Stenographer (English) in Scale .1280 2040/-. 

This has got no bearing with the panel in question 

or Applicant's case and cause of saspiciomA as 

alleged. The other Employment Notice No. 2/96 

Category No.1 as referred to in this paragraph of 

the Application is for the post of Office Clerks 

in Scale of Pay 1. 950 - 1500/- and this Category 

is quite different from the Category of the Junior 

Stenographer (English) in Scale Itip 1200 - 2040/-

and as each has got no relevancy with the case of 

Junior Stenographer (English). 

8.U* 	That with regard to paragraph 6.15 of the 

Application the answering Respondents do not admit 

any thing . contrary to relevant records of the case. 

Contd..... 6 
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9. (a) That with reference to the various 

grounds as mentioned in paragraphs 71  7.1 1  

7.2 1  7.3 and 7.4 of the Application it is 

submitted that these cannot be taken 

as a valid ground for filing this Application 

and as such the Applicant's contentions 

are not admitted. The Respondents never 

assured this Applicant for engagement in 

railway service nor the Applicant acqu.ired 

• any right for such employment as alleged. 

• It is emphatically denied that the 

advertisement No. 1196 is ill-conóeived, 

àonfusin g, conflicting, contradictory, 

• 

	

	 inharmonious or that acting upon it will 

be illegal and uncalled for, as alleged. 

(b) 	That. the answering Respondents 

• 	 further submit that the aforesaid Selection 

had to be cancelled in view of various 

irregu.arity and maipractices in the 

selection as have been mentioned at 

• paragraph 5 of this written statement. 

As already pointed out above, mere 

empanelment of a candidate does not give 

Contd ..... '7 
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any indefeasible right of appointment. 

The candidates were well aware of the 

decision to cancel the selection. The 

said decision for cancellation had to be 

taken in the greater public interest. 

That with reference to paragraphs 

8 and 9 of the Application it is submitted 

that in view of what have been stated 

in foregoing paragraphs of this written 

statement, the case does not deserve for 

grant of any of the reliefs as prayed 

for by the £pplicant. 

That the answering Respondents crave 

leave of the Hon'ble Tribunal to submit 

additional Written Statement in case 

the same is found to be necessary in due 

course. 

That in view of the facts and 

circumstances of the cases  the instant 

Application is not maintainable and 

is liable to be dismissed. 

Verification ..... 8 
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VERIFICATION. 

• 	t• M-A11O I 

aged about ...........years, by occupation 

Railway service,. working as Deputy Chief 

Personnel Officer of the Northeast Frontier .  - 

Railway do hereby solemnly affirm and state 

that the statements made in paragraphs 1 and 

2 are tru.e to my knowledgç and those made in 

paragrapbs'3 to 8 are true to my information 

being matters of records and the rests are my 

humble submission before the Hon tble  Tribunal. 

- 

• 	 DEPUTY CHIEF PERSONNEL OFFICER 

NORTHEAST FRONTIER RAILWAY 

MPLIGAON, GUWAAATI 

FOR AND ON BEHA 	 ( 
- 	

. 

• 	 OFI  ;-•,.•-. 1.. 	 1011. 

UNION OF INDIA 	F. AIv..,0UV,t7810hl 

--a- 
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• 	 $bs. C3nCQIlatien of Ioo=2W/-nncla of 8tonor,ptor 
in oe10 	under c.itcory 

o. 7 or 	1not iiot&oc fqo 1/95 dtA 26.4.95 
• crift Xooco (Bon1.t Uociiuct) in sa1e 

9140i"260/".undor.Qe koö of 1r1.o3at botice • 	z. 3/4 dotsu 19612.4.. 

•. 

- 	 i1i7 ard vjlo thoir ]ottor8 No. 95/i(iRB)/ 

• 	25113 du 1.6.36 .ani 96/Z(UB)/25/13 'Ltã 21.8.96 tnvo 
S4c13 d the 	 t toGnIicr (.niih) 
wd Crnft £cchor (B1) ncp404 ø, tio ab,vo subjeot due 
to vnrio4$ irrogti1ritioe9 H4Q0e jhc 7t acrLitaont iro1 

of Stone ii'tr (Eng1ii) nn& Or-tt 2cchor (i) Ctflfl(1 

oac1-. 

(B. Kilitn) 
Ci j mm it 

))r licot, Lonr4 # Curthitj. 
• 

	

f33LO 	' inforw ti om 	0000saary notion to: 

	

2. GWY ji.i1Lk 	41i31 
, £catt, icotu in 

( B. Kalita ) 
CLUj ni-n 

l3j boot., Eoard ss Guwnhntj. 

'•.• 
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IN THFJ MATTER OP 

O..A. No. 193 of 1996 

Shri Rupak Chakraborty 

Versus 

Union of India & Othem 

Applicant. 

Respomlents. 

. 
IN THE MATTER OF :- 

 

Additional written ststements on 

behalf of the respondents. 

The respondents beg to state as follows 

1 • 	 That the answering respondexTtè have already 

filed their. written statements in the aforesaid 0 .A. However, 

after filing of the written statements, the applicant prayed 

for certain amendment to the Original Application which has 

since been allowed. There-after, the applicaxrt has filed 

consolidated OA. Instead of repeating the contentions 

raised in the earlier written statement, the respondents 

crave leave of this Hon'ble Tribunal to refer and rely upon 

the same at the time of hearing of the 'instant O.A. However 

since the amendment has been allowed which has now been 

incorporated in the consolidated petition, the respondents 

beg to file this additional written statement dealing with 

the amended portion. 

Contd. .. . .2 
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That, the respondents have gone through the 

amended portion of the O.A. and have understood the contents 

thereof. Save and except the statements which are specifically 

admitted hereinbelow, other statements made by the applicant 

are categorically denied. Purther, the statements which are 

not borne on records are also denied. 

That, in the earlier written statement, it has 

already been stated that the selectton in question pursuant 

to which the applicant has stakd his claim for appointment 1  

has already been cancelled in view of the various irregula-

rities and nialpraotices in the selection. The irregularities 

found in the selectioii - of. Junior Stenographer in scale 

Ps. 1200-2040/- against Baployment Notice No. 1/95 dt. 26.4.95 

conducted by the Railway Recruitment Board, Guwahati, which 

has necessitated cancellation of the entire selection are 

as foldows :- 

(a) 	In the advertisement of Jr. Stenographer, required 

qualification was mentioned cnly.as Matriculate wIthout 

indicating anything about the qualification of diploma in 

shorthand and type-writing. The advertisement also did not 

stipulate production of diploma certificate. As a result, 

many of the candidates did not submit the same although 

they were qualified both in shorthand and type-writing and 

Contd. ... .3 
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had diploma certificate. However, the BailwE Recruitme$' t  

Board, GuwEthati, rejected the candidature of many eligib3 

candidates on the ground of non-sUbmiSsiofl of diplaiia 

certificate, thereby deserving eligible candidates were 

deprived of consideration for selection. 

Sxjie test cheeks revealed mistakes in totalling 

in the written paper and in computation of marks which X 

has resulted in einpanelmezit of candidates securing less 

mazs and elusiofl of candidates securing more marks. 

In the recruitiuent process, it has been found 

that all the three stages of testing the knowledge and 

qu&iity of the candidates have been handled by a single 

individual (Ieñiber Secretary, Railway Recruitinexrt Board) 

inted of getting the works done by different qualified 

persons as under :- 
a 

(1) Setting of question paper for written test. 

Selection of dictation passage. 

(iii) reparatiofl of final marksheet including marks 

for viva-v000 test only done by 31S/RRB himself 

without any signatUre from other two members. 

This has raised doubts of malpractice by 

MS/RRB. 

As per Board's extent instruction 15% of marks for 

written test and viva-voce together is recj..tired to be fixed 

-. Contd....4 	. I 
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for viva-voce. But in the subject selection, B/kiwahatj 

has adopted 15% of the sum total of marks for written test

(2 00 marks), shorthand test (300 marks) as well as viva-voce 

marks (90 marks). The marks of shorthand test (300) was there-

fore irregularly included in computing the marks for vivaooe 

test. This has allowed the selection authority undue flixibility 

in the final allocation of marks of a candidate though he might 

have secured less marks in written test. 

(e) 	In a number of cases it has been noted that marks 

once allotted in the shorthand transcription sheets bare been 

ovel%-written/defaced and new marks allotted, ostensibly t 

favour the candidates of evaluator' s choice. 

(r) 	It has been noted in some cases, that though the 

shorthand dictatiozi scripts do not contain certain materials of 

• 	 dictated passage, the typed transcription sheets contain the 

material of the dictated passage and in a better way. 	This 

indicates adoption of malpractice in conducting the shorthand 

test. 

(g) 	On a visual checking, it has been noted that in 

certain answer scripts (transcription sheet) containing poOr 

performance, higher marks have been allotted in comparison to 

that containing better performance. 

Cotd. 9 ..5 
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The above irregularities in the selection are 
 

only illustratwe and not exhaustive. In any case, with 

the above-irregularities detected in the selection ifl4,t1S 

with the shadow of illegality on the drawn panel the 	let 

respondents were left with no other option than to cancel 

the entire selection. By doing so, no irregtlarity has 

been committed by the respondents rather the same has 

been done in the larger public interest which has also 

brought c onfi dence among the public. The irregularit ies were 

detected upon an enquiry conducted by the Vigilance Deptt. 

of the Railways and in due consideration of such enquiry, 

the selection in question has been cancelled and the appli.-

cant should not make any grievance against the same. 

4 • 	That with regard to the statements made in para-. 

graph 6.16 of the O.A., the respondents reiterate and re.-

affirm the statements. made here in-above • Pu rt her it is 

submitted that the candellation order was quite reasoned, 

legal and proper one and also quite in conformity with the 

terms and conditions under which the adertisement/notjfl.-

cation for the selection was issued and also quite in con.- 

sonance to the rAles framed by the Railway Board on the 

subject and in the circumstances of the case, the allegaiionz 

of mis-carriage of justice and multiplication of illegall-

ties as alleged by the Applicant are not correct and hence 

emphatically denied. 

5' 	That under the facts and circumstances stated 

above, none of the grounds urged by the applicant towards 

granting the reliefs prayed for are sustainable and accor-

dingly, the applicant is not entitled to any relief as has 

been claimed. 

- 

- 

- 

Oontd... ..6 
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6. 	That in view of the facts atidbixcumstaz,ees stated 

above, the O.0 is liable to be disiissed with cost. 

V RIG AT 1 ON 
p 

I, 	 , aged aboutyears, 

by occupation Railway Service vorkingas Deputy Chief 

Iersoimel Officer of the Noz'thest Frontier Railway, 

do hereby solemnly afuixn and state that the statements 

made in paragraphs 1 and 2 are tme to my knowledge and 

tbose made in paragraphs 3 and 4 are based onj infor-

mation derived from records which I believe to be true 

and the rest are my humble submission before the Hon'ble 

Tribunal. 

1>/ 

D2?tTY CHIEF PEBSO111EL OFFICER 
NOR2HEST PEOIER RAILWIY 
M1iIGAON :: GtJWHAI 
FOR & ON BEHA.LF OP 

• 	 UNION 

• 	tOfl 	Ottloir 
- 

FA 
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In the matter of 

ein 	 O.A.No.193L96 
Shri 	Chakraborty ... Appliant. 
-Vs- 
Union of India & Ors. ...Eesponclents. 

In the matter of 

Rejoinder of the applicant. against 

the written statement and Addl 

written statement filed by the 

respondents. 

That the copies of written statement as well 

as Addl.written statement fiiCd by the respondents have 

been served upon me through my counsel and going through 

the ctents of both, I have understood them thoroughly. 

I consider it necessary to file a rejoinder and as such 

same Is filed as follows 

- 	That in para 5 of th written statement it Is 

stated that - '....As a number of compl4nt  have been 

received alleging adoption of malpractice in the 'above 

recruitment :and some are under investigation, it is requ-

ested that no appointment letter for the post of Junior 

stenogrpher(English) should be issued till clearance 

given by Vigilnnce. 11  The respondents held up the appoint-

ment because number of compL.iints have been received 

regarding...... 

I 
I 

- 
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regardiflg adoption of mrLpractiCe and entire mter was 

investigated by vigilance, whereas acting upon the vigi-

lance report the railway board c : ncelled the recruitment 

panel On varioUS irregu1irities and not a single word 

of mpractice was spoken in the cancellation order. 

That the ground shown in the addi .written 

statement in para3(a) that quaJifiCati0n of diploma 

of shorthand and type writing was not shown in the 

dvertisemeflt is not correct. 

That in para 3(e), the statement goes thus - 

"In , 
number of cases it h;s been noted that c:-rks once 

alloted in the shorthand trncription sheet have been 

over_written/defaced 'and new marks 3J.aoted, obstansibl.y 

to favour the candidate of evt.luatOr's choice." In this 

statement the respondents did not state th the marks 

given in the applicant's book was changed or oi,er_written. 

In this connection, it is to be stated that in response 

to t he advertisement notice i.e. AnexUre III as many as 

2120 candidates applied and 1520 appeared in the 

written test, out of which 172 were tested in speed test 

and subsequently 47 were sent for viva-voce test and 

finJ.ly einpanelled candidates were sent for 7.ppointment. 

5 • 	That it is very natural as stated in ara. 3(e) 

that in . number of cases it has been noted that ii:-rks 

once ofloted in the shorthand tr 4 nscriptiofl sheet have 

been over_written/defaced and new marks alloted,obs1it 

to favour the candidate of evaluator 's choice • In other 

words..... 

p4aJ~,,01~ — 
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words in the answer scripts of. 125 candidates who were 

declared unsuccessf'ul this over-writing,act might have - 

S 	
done and it neverh.appened.in  the c-se of the aplicant.5 

i6.. 	That in reply to the statement made in par 

S 

	

	 5  3(f), the 'applican+ beg to state that d1ctition taken 

b3t one stenographer ds not tally with that of onother. 

S 

	

	 It is humanly impossible to read and to type out a short. 

hand script of one, stenogrpher by another. The apDlic,ant 

S 	appeared in the speed test not to obtain a diplomi on 

	

S 	stenography, but to type out correctly the dictatIon 

• passage and'ás such the aliegtidn of jiipiactice does... 

not exists at au. 	. 	.. 	S 

7, 	. That in view of. the fact's stated above . the 

writteii- statement as well as- the add]'. writtei., st.atemeiat 

flied by the respondents. have .tQtaliy failed to make out 

the case of malpractice and as such both the documents 

S 	 ' 

 

are not tenable. under the law.and there, is a very little 

S 	 , 	 help tothisHon'ble Tribunal f or rriving at 	correct. 
5 

	

	
decision and as such both the documents are without any 

merit.'  

• 	, 	8. 	.. 	That the written st,otement and the Additional 

	

- 	
written statement speak of crudest form of arbitrariness 

S  • • 	
S 	affected by bias and/or actuated by ma1afies. 	S  

S 	 ' 	 - .. 	 ' 9. 	'• 	That he present,. rej oinder is filed bonafide 

- 	and in'he. thterest of justice 	 • 	 . ' 	 S  

S 	 S 	
- 	 VerIfication....... 

CJ 



VERIFICATION 

/ 	I, Shri Rupr.k Chkraborty, son of 

Shri Hrishikesh Cb.kraborty, aged 31 years, by c.ste 

Brahmin, by religion tiIndU, iesident of viii & .PO 

Nigaw Nagar, PS Dinhata, Dist. Cooch Behar, West Bengal 

do hereby solemnly cffirm and verify that the contents 

• 	 made in paragraph 1 of this rejoinder are true to my 

knowledge and those made in paragraph 4 Ire derived 

from information from the office of the Rly,Recruitment 

• 

	

	 Board,Guw.huti and rest are humble submissions before 

this Hon'ble Tribunal. 

• 	 AND I sign this Verification on this 	dq 

of April, 1997 at Guwahai. 

kTkoIt1t[ 

-V--•-,• 	
- 

-- 	

- 
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BEFORE THE CENTRAL I)MINISTRATIVE TRIBUNAL 

GUWI ATI BCII 

Sri Ruprtk ChJrcborty ... AppUcnt. 

Vs. 

Union of Indici & 0 r s. 	... Re sp ondon t s. 

AND 

IN THE MATTER OF :- 

• Reply to the rejoinder filed by the 

rpplicnt. 

The oinsworing respondents. most respectfully showoth as 

under:- 

1. 	That the answering respondents 1nvc got -to through 

the copy of the rejoinder filed by the applicant and have 

understood the contonts of the sar. S ave and except the 

' - 	
statoincnts which are specifically adtttttcd here-in-below, 

6 	 other statcuonts made in the rejoinder arc categorically 

denied. Further the statements which are not borne on 

rocords arc also denied. 

9 	 Contd.....2 
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2 	:- 

• 	2. 	That with regard to the statements made in 

paragraph 1 of the rejoinder the answering respondents do 

not admit cnything contrary to the relevant records. 

That with regard to the statements made in 

parngrnph 2 of the rcj binder, it is subrttod that the ctllo- 

gations mdo in this p,,trngrnph are not correct and hence 

denied. There has been misquoting in the 4th line of para- 

graph 2 of the rejoinder to the offoct that the Invo sti gations 

were for some cotlziints. In fact the investigation was 

carried on for all the co].aints. The answering respondents 

bog to state that the recruitment panel has been cancelled 

in view of various irregularities as pointed out in the 

vigLianco report. 

Tho various Irregularities as were brought to 

notice and invo sti gatod, were a2oady elaborated in paragraph 

3 of the additional writtai statc-tt filed by the respondents 

and it was also clearly stated in this paragraph that the 

cancellation of the recruitment panel was done after due 

consideration of such vigilance enquiries etc. The invosti-

gations wore carried out on the basis of corlaints. irrogu-

lctritios in the entire process of selection inc1udosma1pra-

cticos also. 

That the allegations made in paragraph 3 of the 

rejoinder .aro not correct and hence donied. In this connection, 

it is reiterated that in the notification (dvertisemt) 

calling for applications for the post of Stenographers, the 

qualifications for the post were laid down as under :- 

0• 	 Contd......3 
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"atogory No 7 : Stenographer (English). 

Qualification : Matriculate. 

Speed : 80 words p or rtrtuto & 40 words 

per minute in Shorthand and 

Typo-writing respectively. 

Knowledge of Hindi Stenography 

is an additional qualification 

and will be given proforonge. 

Ago 	 : 18 to 30 years." 

Thus, there had boon no specific and categorical 

mention for submission/production of the Diploma cortifica-

to by the candidates in support of the Shorthand and Type-

writing qualification also alongwith the application form. 

ui  It, however, came to the li ght that during the 

process of scrutiny of the applications received from the 

candidates, the Railway Recruitment Board rejected many 

applications on the ground of non-attachment of the Diploma 

cortifi áate s in support of their Shorthand and Typo-wrig 

qualification and as such, the cause of many candidates who 

wore othorwito oli@blo/qualified as per the qualifications 

laid down for the posts, were deprived from appearing in the 

said selection and their cases wore prejudiced, the solec-

tion process vitiated and miscarriage of justice resulted. 

5. 	• That the allegations made in paragraphs 4 and 5 

of the rejoinder are not correct and sustathablo and hence 

denied. The answering respondents reiterate its earlier 

statements m10 in paragraph 3(e) of the additional written 

statement and do not admit anything which arc not borne 

	

Ofl 	. '•• 
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on records. In this connection the answering respondonts ) 

bog to stato that in a number of cases, marks once allotd 

were clwngod, over-written/defaced and now narks wero allotod 

by the evaluator. This is one of the ground for which ontiro 

selection was haul to be vitiated and accordingly the entire 

selection vas cancelled. As: regards statements rog±ding 

number of candidates applied for the post and appeared in the 

written test, the speed test and viva-voco test, the answering 

respondents bog to state. that when irregularities were dotoc-. 

ted throughout the process of selection amongst the said 

candidates,ns a policy daclsion,tho entire selection was 

cancelled. 

In the face of the number of irregularities that 

have crept in the process of selection, the cancellation of 

solction was considered as the best course and which needless 

to say, has brought confidence to the public In general, more 

particularly, the oi.blo candidates who either appeared in 

the soloction or could not appear in the selection because 

of non- submi. S si on of dip lona cortifi cato s • In such a solocti on, 

wherein such irrogulrtritios as pointed out in the additional 

written statement, voine to light, it is Immaterial as to 

whether there was any over-writing and or addition of now 

marks In any particular answer script. It is subtttod that 

in such situation whore mass irrogularitIos/mlpracticos 

occurs thà. selection process cannot. be  individualisod and will 

have 'to be taken as a whole. Amongst t1c applicants who have 

have tipproach.od the. lion' blo Tribunal by Li ling various 00 As. 

in connection with the cancellation of the recruitment panel! 

Solection, it has been found that in some cases including the 

Contd.... .5 
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case. of the applicant hjrisclf, the marks once alloted 

have boon found to be over-written/defaced by evaluator 

arid in some cases there has ben totalling mistakes which 

have resulted either in the oanelnint of an inciligiblo 

candidate or ommission of eligible candidate • 

The other various irrogu)ritios in the said 

sloction have also boon elaborated in detail in respon-

dents reply to the rejoinder fl led in 00 A. No l4 5/96 

(mt. KnnalaDoka Vs. 13.0.1. & Ors.) and soo other sini-

lar cases before this iion'ble Tribunal. When multifarious 

mistakos/E1a1practcos were dotocted in a number of cases 

including over-writing and or alteration in total marks 

co]d with trny other irregularities as indicated In 

the additional written staterint filed by the respondents, 

thoro was no option loft for the corotont authority than 

to cancel the ontiro selection. The 3pplicant cannot mdi-

vidualiso their case at the cost of the larger interest. 

6 0 . 	That with reforcnco to the statements made in 

paragraph 6 of thO rejoinder, it is stated that the conten-

tions of the applicant are not. correct and hence orhati-

cally acniod. Tho applicant has totally misunderstood nnd 

misinterpreted the avormonts made in paragraph 3(f) of tile 

additional written statement. It is not correct to say that 

the dictated passages. taken in shorthand cannot Oven be 

read out altogether by a shorthand export. 

7 0 	That with regard to the statomcnts made in 

paragraphs 7 1  8 and 9 of the roj oirid or, the answorin g ro s-

pondonts categorically deny the contentions raised therein 

and thcapplicant is put to strictest proof thereof. 

on. .,.. . . 0 



6 	:- 

It is c2togoricUy denied thctt the written sthtenonts 

filed by the respondent spo.ks of the eudost form of 

ctrbitrcrinoss effoctod by bicsod .nd/or cctutod by 

mz3.afide. The selection in question hs been ccncol3d 

with n view to bring t)i ftirnoss and trrisproncy in 

the i ti od of sGlCc ti on. TI o pp li c.nt cinnot cli in rt s t 

r :kttor of course at for being tppointod to the Ri1wty 

sorvico. tmidst the irrogu]iiritios dótectod in the ontiro 

process of xft selection, thore wcs no option loft f or 

the coiotont authority then to cncol the entire, selec-

tion which brought confidonco anongst the gonerl public, 

more prticulrly, amongst the oliblo candidctos. 

8. 	That,in view of the facts cnd circumstcncos 

stCtod nbove, the c'ncolition of the solootlon/rocruit-

rient pnoi was just and proper arid the Hon' blo Tribunal 

would be reluctant to interforo with the sotio arid thd 

O.A. filed by the applicant is liable to be dismissed 

with cost. 

(1 	A dOfl4-
A. • . S 
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• 	 VERIFICTIQJ 

I, S7'ri Mrcs 	M 	 Lvk 0 , 	god 

about ! 2 	yortrs, by occupation flailway Service, working 

as Deputy Chif porsonnolOfficer of the Northeast Frontier 

• 	pj ]jy, do hereby solemly affirm and state that the state- 

nonts made in paragrtph 1 is truoto my 1ow1edgO and the 

• 	 statonicnts mdo in paragraphS 3, 4 and 5 are true to ny in- 

forrtion gathered from'rocords which .1 believe to be true 

arid the rest arc ny respectful subrxissions bc"orO this 

• 	EIcn' blo Tribunc1. 

	

Si 	 I 

•L- 	 DEPUTY ChIEF PERSONNEL OFFICER 
V 	 • 	• 	 NORTI-IEAS-T FRONTIER RAILWAY 

V. 	 • 	MALIG)N :: GUWAHATI 
• • 	 FOR & ON 13IALF OF 

UNION OF INDIA.. 
V 	 • 	

1 	 T' 'ni 
Dy. Ch& 	 - 

• 	 O R1. 	
•V: 	 31011, 

I!!, F. Mr., GutiLhQti-781011 


